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way. We have been able to establish | F® dad ¥ AUE AT T
this aftey protracted discussions which - ¥ quary a% EgaF qqg KT AT
were initiated by my friend, Mr. . et
Chattopadhyaya, in Nairobi UNCTAD |  <IgC | g&# o1 swefter wfxeal afefy
and which we coulg conclude in W& & st WY 7§ & AT wgr
Geneva where we were able to estab- | TaT % i fETE?Ez‘Eh‘ ¥ afog E’é’?‘ﬁ T
sish the Common Fund.
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mitted that the developing countries | -~ _ R
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of subsidies in their items. There- | ¥ U W& AFAT @IT g @I, A1
fore, it will help us to fight against | gawy wdWr 5 &sA Fw T WE

the United States of America.

STATUTORY RESOLUTION SEEK.
ING DISAPPROVAL OF THE ESSEN-
TIAL SERVICES MAINTENANCE
(ASSAM) ORDINANCE, 1980--Contd.

¥ FgiEgd @
“grars T @ew AFEe gar |’

g%t waas g & afe saar ow
gET g g ST Y Fg gxuwE}
THE ESSENTIAL SFRVICES MAIN- FT AT g § | OF gFT 9TREER

TENANCE (ASSAM) BILL, 1980 ] WET ¥ w7 §F "Hgw Fard
STATUTORY RESOLUTION SFEEK-

g & 1 R sfFr wgl

ING, APPROVAL OF THE NOTIFI- ST @ R | T Tn TR T’

CATION ISSUED UNDER THE ggr afes dqU sar oF safid

ESSENTIAL SERVICES MAINTE- IAFT G g S & 1 ww B TN
NANCE (ASSAM) ORDINANCE, 1389 e

DECLARING CERTAIN SERVICES ¥ fa e ag fadaw wege f

AS ESSENTIAL &1 & Sar smeem g ool AT

T §? SAFT qF FAq ug & &
T wted & fr sasr miys, aadfas,
gieofas  fagoag o wfasx
gifaa @ | g arg #Y gAY @w

THE  VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Now, fur-
ther discussion on the Resolution.
Shri Jagdish Prasag Mathur will con-
tinue his speech.
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T AT  ESATH &7 Higawre A7 &
AT ABA € | g AV ET I g |
WL AZ AE FE (R AE WA AT
AEG FEY wET ATEAn, WA
qargede  fewr, owg AW wE
FLEAT ARAT, JI WY M9 IN 953
AT | Ay T T IR, FEOF,
FEF FL, TEQ B, 7 FL—IF FT
Wt o § =wfywe 3w fagus &
agd & faur & 1 fex wwifw
FIT EET | gsArer § ag an
5g g f@g smen o e @ afz
et & Gar fear & ar o gwfw
g afe gfae & gev §F faey
BT TFEAT FIGT FAT A ST IOCIAT
1942 & #weYET A ¥ ®ET 97,
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fFar, ag amow gy wur 1 qF grg ¥
SAAT GYHTC ¥ awa wew gAW #
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€Y | S F gy B oF wifea e
STCr fFaT T & oaraar wwomar
A9 (AE) F awt T gl wigt
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ST T FTE AT FAA, B1E A7 FTIA
I GFd & | B IF & Fgqriawar
F FAw A wEEAT | FEGIR FT
qIYT 356 H AT% FET war g fw
afr frer T3 F AT FAT T 7
T §F wF ¥ qr uwEafy wud
g § owEe & owfgmT § &,
g%g g afsEsies oag @ av )
M TH qA A w7 A w77 @
g AW 357 I FT gATAT AT |
mifefea 357 a8 wlhyww Zar g
5 arfmardz =g @1 wwlE # o8
afseerlza sfgare & 3 1§ waEon
WEA ¥ qeAl WEar § % 1947 §
a #T fegrgeara &1 AR gT WIS
1980 = war, wx frq WA Far
Fifse & w3 fefr Taw & fay
TH AT FT IEAHTA RAT T g,
I 357 & AT T 9310 fagargy?
7% 9T T & | ;| g7 W AT
gaaa g fr g =y & fF fagrs
Tqr &1, aifFgrET B, g BT AT

Bill, 1980
W@ FY TCEEfA FHAH G740 T
R wlgFT T AT 1 ww q qA——

qEC e fHg, wwaoT gEd HWiv
sieefl gfaer wdy 1 wegala #
FH ql BEEE FT 2 1.

Jqgweder (st g &g
featfaar) « wgw @@, 12 famz g1
ar g ghy § oarar |

ot eEtw wEE W gAAr
g9 A Ffea | § fquwy 9w &
qAF T E | FEEITT T AT
qegafa WA wiTEs g o1 Fere
9T AT daz & wfgwre o s
AT g W & an | wifgr @
7 sty & 2t ® gz wfgare
TEA--1 HIwH A€ UF SEAT 1 W
TF qATATE ¥ &7 § HF9 9% gHAT
FEAT AET & | F 99 FET =rEar
g #ma @ arwdr wEl e,
TE AT

PROF. D. P. CHATTOPADHYAYA
(West Bengal): In May or June 1977
what happened whep you forced the
Vice-President to go to polls?

SHRI JAGDISH PRASAD MA-
THUR: We, you give me one example
where Article 357 hag been invoked
since 1947 when India became inde-
pent. You just give one example.
(Time bell rings). giiv faw F19 &

faa ? «fmT, AT A asr &,

AZAT T, SAIT T AT BT T

F Fox ) fFa ¥ wgar =gar § 5

SIAGT F1 AEATH SFAT TEE ST TFAT

FASATE FT AT FET 7F1 ST AFAT |
gafad § @ & wweal & wvIg

FBA1 =gt g v gafr =g fagaw

qEgqr § T gr T g, 9w F

FrE Wr 39 BT OF 7 KT AT
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Servy wint (Assam) Or-
1 =qon T b roar e
¢ > 1980 (No. 2 of .':)80), this

approves the issue of Gov-
nt of Assam, Political  (A)
tment notification No. PLA-
0/%, dated the Tth April, 1980,
declaring the gervices in connection
with the production supply and
distribution of water and electricity
including the services ynder the
Assam State Flectricity Boarg con-
stituteq under the Electricity (Sup-
ply) Act, 1948, to he essential ger-
vices for the purposes of the gaid
Ordinance”

Now, Sir, T haye come forward with
this Bill and this Resolution before
this House. This is because of the
unprecedented situation  which has
beep created in Assam due to the
agitation.  Sir, ag the hon. Members
of this House know, this , agitation
which was started primarily for the

[ RAJYA SABHA |
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Bill, 1980
removaj of the foreigners from Assam,
has taken a shape where it became
communal, some secessionist elements
also participated in it and disturban-
ceg have been createq throughout the
State op Assam. The essential servi-
ceg have not been allowed *o functisn
ang goods like petroleum, petroleum,
produczts and so on, have not been
allowed tp be moved from the State
of Assam. As a resuli of this, not
only the people of Assam but the
people of the entire North-Eas; Re-
gion as well are suffering. The hon.
Member vwag very harsh when he said
that {hi a dracouian measure. The
Governmeant is not there t{o use dJra-

+he workers.

104

conian measures

Wh-n 1 ie ode 1o the cause of
thr workers T ike to point
out thing to th 1. ]
rollr'ad +n 1S
Vot or aln y

17 Mem

thevg

h »nlvwond
bh ut 0 on. whicl held up
\ \ he  Gauhat tution.
m 1 1 t Rokasan and
Tin=1kia are pot working hecause
yTxr a0 keg there. Nothing is
moving from tha State of Assam. In
the wool.craft factory at Mariani
also pickating is going an.  Ag a ye-

sult of this, 20,000 workers are affect-
ed. Is it for the workers? Is the
agitation meant for the workers?
How does it help the workers? Can
tha hon. Member convince mo that thig
helps the workers? This Bill which
I have brought forward before this
Housce is only intended tq allow the
workers to function to work. Thig is
only intended t, allow the essential
services to function. It is in such a
state of affairs and to improve the
situation that T have brouhgt forward
thig Bill and this Resolution hefore
this House. The hon. Member gaid
that the Government is again impos-
ing Emergency.

SHRI JAGDISH PRASAD MA-
THUR: I have not gaid it.
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SHRI YOGENDRA MAKWANA:
You said that. You reminded me
about the Emergency of 1975, (In.
terruptions) But I would like to re-
ming him that the people of India
have again voted us to power. This
shows that the people of India are
now disiilusioned by your Emergency
slogans.

Sir, the hon. Membeyr has referred
to arrests without warrant. This is
nothing new. This is there in the
Crimina] Procedure Code also, If
there is a cognisable offence, the per-
sop can be arrested without warrant.

(Interruptions).

HtsaEw SFEAMEI ¢ AT
Frs afenws § ST S0 &7 FWRA-
q& AT FY FO 7

Y WAFE WRATOT ¢ T Fi Al
Ty §i AMIE-RNY §, ¥ T w1 |

He said about the word ‘strike’ also.
He was critical about the definition of
the worgd ‘strike’. 1 would like to
draw his attention to section 2(g) of
the Industrial Disputes Act, 1947
The same definition which is given in
the Industrial Disputes Act hag been
reproduced here, with a little bit
change in words here and there. It
does not make any vita] change in the
definition. The same definition has
been produced here. (Interruptions).

SHRI JAGDISH PRASAD MA-~
THUR: Why have you overridden the
Industrial Disputeg Act herz? (Inter-
ruptions).

SHRI YOGENDRA MAKWANA: I
do not want to go into the detailg of
this. This issuz has been discussed in
this House severzal times. Many things
have bheen said in this House about
the agitation, not only by the Mem-
berg of the Opwvosition, but by the
Members from this side ag well. Sir,
the Ordinance was promulgated by
the President on the 6th April, 1980
and now I have brought forward this
Bil1 to give it 5 form of an Act.

With these words T oppose the Re-
solution moved by Mr. Mathur and I
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request the hon. Members of this

House to support my motion and pass
the Bill.

The questions were proposed.

SHRI S. W. DHABE (Maharashtra).
Sir, the reason given by the hon, Home
Minister just pnow for bringing for
ward this Bill before the House is that
Assam ig suffering and that is why
this Bill hag become essential for

aintaining certain services: Sir, no-
body can object to the movement or
transportation of goods. Essential
services should be maintained gnd
carried on properly. And if that was
the only objective, there was no need
for bringing in such ap essential ger-
vices maintenance Bill. If the,ordi-
nary law was not sufficient certainly
they could have thought of bringing
in a pew legislation for maintenance
of essential services. The hon, Home
Ministey just now referred to the In-
dustrial Disputes Act, 1947. There
is already a provision under section
22, vprohibiting a strike in the public
utility services. Public utility
services under that Act are more or
less the same as essential services.
They have been defined in the Act
itself under section 2(n). It ig said:
Public utility service means any rail-
way service, any section of an indus-
trial establishment any postal tele-
graph or telephone gervice, any indus-
try which supplies power, light or
water to the public, any system of
public conservancy or sanitation or
any industry, specified in the First
Schedule which the appropriate Gov-
ernment may, if satisfied that public
emergency or public interest so
requires, by notification in the official
Gazette, declare to be a public utility
service for the purposes of this Act,
for such period as may be specified in
the notification.

Sir, under the First Schedule, of the
Act industries are gpecificiallv men-
tioned, such as transport, banking
cement, coal, service in hospitals and
dispensaries. There are gy many
other gervices also mentioned in this
First Schedule, The Act zlso provides
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[Shri S. W. Dhabe]
for punishment if they go on illegal
strikes ang the procedure fo, punish-
ment ig also mentioned therein. Sir,
the Industrial Disputes Act provides
all the necessary measures required
for maintenance of essential gervices.
Why then has this Bill been brought
forward?  As has rightly been ges-
cribeg by Mr. Mathur, thig is a dra-
coaian law becausz they want to
change concept op the essen-
In clause 2, sub-clause

vl
e Wi

v, 1. Any service
\ e :1;1 seonti cservice, They
have brought it under this sub-clause
‘anys other service’, go thag they have

got wide ond ample powers which are
not contemplated in the Constitution.
I am certain that this law will be
struck down ag illegal and discrimi-
natory because the Government can-
not take over all the powers and dec-
lare even domestic, private or any
other gervice as an essential service.
If this law is passed, it will be taken
as 5 precedent for passing such laws
in other States. I find that this
Ordinance was promulgated on the
6th April, 1980. I would like to know
from the Minister how many strikes
have taken place, what action has
heen taken under this Ordinance,
what is the implementation, how many
workers have heep imprisoned or
arrested and how many trade union
leaders have been taken to task? The
Ministe, was saying so much that the
situation in Assam requires mainten-
ance of essential services. What
effort has been made hy the Govern-
ment in calling th. trade unions of
Assam? There are big trade unions in
Assam in the tea plantations gnd
nthey industries. Have they held any
conference till new for seeking their
cooperation in such a situation? If so,
T woulg like to know when it was
held and whether it wag held by the
Central Government, o, the State
Government or by the Governor and
what tha decisions were of such 17
conference for the mafntenance 4f
mssential gervices, Wven the Prime
Minister recently called a meetine of
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the trade union leaders whg are very
much interested in maintaining indus-
trial peace and increasing production.
Under the circumstances, if you think
about this question, you will find that
this law iz a planned conspiracy
against the entire working class. Thig
was brought op 6th April, 1980 and I
woulg like tg know how much imple-
mentation has been made under this
law and whether this jaw has been
useq or not.

Sir three Ordinances, have been
Thereafter in Maharashtra it
on 12th of May, 1980.
in Gujarat.

s
The
Op 24th of May, 19890, it was issued
in Orissa, all these states under Pre-

same it wag issued

sident’s Rule. This Ordinance about
maintenanca of essential services ‘was
opposed by all the trade unions in
Maharashtra. On 30th of June when the
Assembly was to meet, it was also
stated that thers would be demons-
trations and all the trade unions and
workers would come on the streets.
The Maharashtra Government with-
drew the Ordinance. But in Gujarat
and Orissa, these Ordinance are conti-
nuing, Tt is continuing in the State
from where the Home Minister comes.
In Karnataka also there was no strike
notice even. And what is the discri-
mination between labourers and em-
ployers? The working class is against
this Ordinance which is meant to curb
the working class movement in this
country. Not only that, the Govern-
ment is using iron-hand methods to
curp the trade union movement. On
the other hand, if the employer dec-
lares an illegal lock-out, there is no
provision in the whole Act? If the
private management or the contrac-
tors or any other management them-
selves suspend these services, nothing
hag been provided in this Act to take
action against them. They cannot be
arrested under the provisions of this
Bill. Sir, the balance has to be kept.
If the workers go on an illegal strike,
they are taken to task. Similarly for
illegal lock-outs and closures, action
must be taken. T say it with anguish
that the Government has useq hard
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measures againgt the working clags
only but have conveniently left the
management completely out of these
laws. Probably they have helped them
in the elections.

Sir, what is provided in thig law?
Let uys see the definition of strike
under the Industrial Disputeg Act. I
may read the definition of ‘strike’
given in clause (c):

‘“Refuses to work overtime when
the work is necessary, for the main-
tenance of any essential service, any
other conduct which is likely to re-
sult in or result in cessation or subs-
tantial retardation of work in any
essential service.”

Sir, if you read sub-clause (i), it is
so wide that if a man is absent for
legitimats work, or is ill and sends an
application for casual leave, he can
be hauled up. That is why the whole
law is bad. The Police have heen
given unlimited powers. They ecan
say that any person is responsible for
any conduct which is likely to result
in cessation or substantial retardation
of work and can misuse these powers
completely, Therefore, it is wrong
in principle to give powers to the
bureaucracy which can be misused. In
thig connection, even the punishment
which is provided in this Act is ra-
ther stringent. The punishment
which has been provided even for a
trade union worker who instigates
the strike or even makes a speech in
connection with the strike can be im-
prisoned for one year and a fine
which may extend to Rs. 2000. If the
Government really seeks co-operation
of the working class, trade union lea-
ders to maintain essential services in
the Assam State or any other State
like Gujarat, Orissa or Maharashtra,
the way is not to bring such legisla-
tions but to seek their co-operation
and get their emotional involvement.

Sir, in this connection, even the last
Government—the Janaty Government
—was also not above the board. It
also brought the Industria]l Relations
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was sitting on this side, similar pro-
visions were made in that Bill. “Es-
sential services” meant essential ser-
vices in the First Schedule of the Bill,
though it does not say “any other
gservice”, The same services are re-
produced in thig Bill. And, Sir, in
that Bill of 1978 it was provided that
“essentjal services” meant services in
the Schedule which have been repro-
duced here with the addition of ‘any
other service’. And the Bill provided
in Clause 90 that any strike in the
essential services shall be illegal, thus
right to strike was taken away under
clauses 137 and 139 punishments were
provided for going on illegal wstrike
or instigating it. The Bill wag opposed
by all the trade unions, including the
trade unions which were supporting
the Congress (I) and also all the per-
sons sitting now on treasury benches.
When the Bill came before the House,
many memberg opposed it; the entire
Opposition opposed it. I fail to under-
stand why Mr. Makwang is so known
about this Bill. The Essential Servi-
ces Bill will not help the Government
for solving any questions except to
get the ill-will of the entire working
class not only in Assam but also out-
side Assam.

Lastly, Sir, this is something very
strange. ~ It overrides many Acts. It
overrides the Industrial Disputeg Act,
it overrides the Criminal Procedure
Code. I would like to know it from
the hon. Minister whether, if a man
is convicted in a summary trial, whe-
ther he will have the right of appeal
or not. Under clauses 9 and 10, if a
man is convicted in a criminal court,
because of these clauses he will lose
all the rights of appeal. Are there
really such criminals among the per-
sons who are working there that they
should have no right of appeal? Even
in murder and such other cases, peo-
ple have the right of appeal Buthere
the right of appeal also is being taken
away. The draft is so drastic that I
would request him to withdraw this
Bill and not to press such a Bill which
will give 3 bad name not only to him
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[Shri S. W. Dhabe]

The question of Assam is entirely
different. It is a political question and
political gquestions have to be solved
politically, On the 21st of June, the
Pradesh Congress Committee of
Assam of which Mr. Sarat Chandra
Sinha, ex-Chief Minister, is a very
eminent leader

THE  VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr. Dhabe,
you are completing the time allotted.

SHRI S. W. DHABE: I am jush
finishing, Sir. I know the time given,
for the last so many days they were
trying for a solution. On the 22nd
of June, 1980, the Congress, CPI,
CPI(M), RSPL and the Lok Dal and
others met and issued an appeal and
suggested a solution. They have given
the guidelines undey which the prob-
lem should be solved. They have
given the guidelines in the appeal
And the impression gathering is that
the Government is not solving the
duestion and is delaying it only for
selfish ends and in political interests.
Why is the Assembly kept alive while
the constitutional machinery has
failed? Neither are you restoring the
popular Government nor are you dis-
solving the Assembly. In some States,
just by a stroke they dissolved the
Assembly without any good reason or
other but here, nothing is possible or is
being done. Still Government is keep-
ing the party and the MLAg intact and
a political solution is evaded. The
problem of Assam is to be solved
politically and I fail to understand
why, if the constitutional machinery
is there, identification of foreigners
cannot start. Dialogue has been going
on for such a long time. Why did
Government not take action unilate-
rally to find out who the foreigners
are? Is it not its duty to see who are
citizens and who are not? A joint
appeal was issued by all the political
parties, but no negotiations are being
held. A dangerous delay is there, It
is obviously for some other reasons,
except for the interests of Assam and
the interests of the country. Again 1
say the hon. Home Minister should
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withdraw this Bill. The IL.O has said
that sometimes a strike is to be res-
tricted, but there is no right to restrict
a strike in any service by use of blan-
ket power by the Government. The
provisions are against the fundamental
rights ang the rights of the working
class people. So I would request him
to withdraw this Bill.

PROF. D. P. CHATTOPADHYAYA:
Mr, Vice-Chairman, Sir, I rise to sup-
port the Bill moved by Shri Makwana
and to oppose the Resolution moved
by Shri Mathur. Sir, it is not a very
pleasant duty on the part of any Mem-
ber of the House to support such a
Bill. But an unpleasant but very
compelling duty sometimes appears
before us and we cannot run away
from that duty or responsibility. If
there were no necessity of bringing
such a Bill by the Government, I am
sure the Home Minister, the Govern-
ment of India would themselves
have been very happy. But the gir-
cumstances being what they are, the
problems being as serious as they are,
I think there is no running gway from
it at this late hour.

A careful perusal of the Bill will
make it abundantly cleay to anyone
that it is primarily to restore the nor-
mal essential gervices that the Govern-
ment has been obliged to bring it after
dilly-dallying for long period. It is
nobody’s case that the Assamese or a
section of the Assam people, have not
genuine reason to be aggrived. It is
nobody’s case that the Assam agita-
tion is absolutely irrational. It has
been conceded time and again by the
Home Minister, by the Prime Minister
and by any other leaderg from this
side of the House that they have
sympathy for the reasonable aspiration
of the Assamese. Now the extent has
been pushed beyond the limits of
tolerance; one might say, even the
limits of integration of the nation as
a whole. When the national integra-
tion is thwarted or threatened, when
the movement of essential commodi-
ties from one part of the country to
another is disrupted, as g result of
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which the prices go up, when work is
stopped not through democratic trade
union movement but by compulsion,
illegitimate coercion, which iz called
ahimsa, then a Government in power
cannot remain an idle spectator. To
stand against the wrong doings is a
part of responsibility not only of the
Government but also of any sensible
citizen of the country.

Sir, the movement has turned vio-
lent. It is wrong to study this Bill
in the perspective primarily of res-
trictions on workers’ rights, It was
no intention of the Government to
restrict the role of the trade union
workers and leaders. So, it is unfor-
tunate that an esteemed friend of mine
from that gide has sajd that it 1is
a conspiracy. It ig a strong word. It
is not only a strong word, but it is a
wrong word, I say.

A reference has been made that it
is an emergency like provision—Sir,
I am an unrepentant supporter of the
emergency; I was, I am and I shall
be—ang that the essence of the emer-
gency wag wrong. A strong Govern-
ment ig called for, has been proved
once again and vindicated by the last
clection. So, let ug not divert to that.

SHRI SYED SHAHABUDDIN
(Bihar): You are an unrepentant sup-
porter.

SHRI KALP NATH RAI (Uttar
Pradesh): Do not talk like that.

SHRI SYED SHAHABUDDIN: He
says he is unrepentant.

SHRI D. P. CHATTOPADHYAYA:
I am an unrepentant supporter of the
emergency, 1 repeat.

Sir, the point should not be mis-
placed. For eight months the normal
life has been disrupted. When one
academic session of the young people,
not of the elders for whom one year
or two years make no difference, those

who are in 40s, 50s, 60s, 70s, but who.

are in teens or early 20s, has been
lost and another year is about fo be
lost and the life is paralysed, not a
word of criticism, not a sentence of
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condemnation, is coming, and the mat-
ter has been focussed deliberately on
a very narrow perspective that wor-
kers’ right has been taken away. It is
not that motivation. Werkers’ rights
are not being taken away. On the
contrary, work has been disrupted,
workers have been thrown out of their
jobs, the timber business ig at g stand-
still, the oil refineries have been fune-
tioning for a long time in spells and
spasms, and the Government offices
and the semi-Government offices are
not allowed to function. Who stopped
the offices from functioning? Who
prevented the workers from working?
Not the framers of the Bill, not Mr.
Yogendra Makwang or Giani Zail
Singh or the Prime Minister.

tig

It was Indiraji who the other day,
on the 11th of June, here made a very
conciliatory statement. If one would
have hearg her with careful attention,
he would have found that the choice
of the words, the implications of the
total speech, the tenure of her argu-
ment, was a very conciliatory. But,
Sir, we have landed in a gquagmire
wherefrom even the students cannot
run away. I am sure the entire stu-
dents community cannot be held res-
ponsible for the things that have been
going on, disruption, dislocation, sabo-
tage, violence, eviction of the inhabi-
tants, arson, looting, killing for a long
time, Sir, there is a poetry of Tagore.
Mine would be a very bad translation.
It is something like: One who does a
wrong and one who tolerates it, suffer
the Wrath of God alive. If I do a
wrong and others tolerate it without
protest in the name of populism in
order to play to the gallery, then the
wrath of God is equally devolving
upon both. In the name of politics
do not try to condone the wrong-doers.
Sir, essential commodities and services
have now been disrupted. Sir, some-
times even the traing are not allowed
to move. If a plane is allowed to
move on the sky, as soon as it touches
the runway, the passengers are not al-
lowed to move. The police has to

intervene. JIs it normal life? That
State is very rich in cultural andg
mineral resources. Those resources
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[Shri D. P. Chattopadhyaya]
are not being exploited. Workers are
sitting idle. It is not a question of the
Government preventing workers from
work. These agitationists prevented
the workers from working. ..

SHRI S. W. DHABE: And the wor-
kers wil] be punished?

CHATTOPADHYAYA:
Enocugh

PROF

. D P

ot play t

Civil

5 pied. Sir,
i1 xt that I would
Jhat movement ot

to a standstii.,, a

1o quagmire

le se ctm g Cf Ln\ agila‘ionis
the students, do 1ot like it, but they
do not know how to ;et over it. The
leadership is going over to the ex-
tremist section.
Sir, you will excuse me if 1 cefer

Iam mt in the habit of
boring the hon. "Iembers by reading.
Sir, you know that secret circular
which hag heen circulated in Assam
on guidelineg fop total revolution in
Assam. 1 want to mention just one cr
two.

to a circular,

Clause 3. Selection of those Assa-
mese politiciang, dalals, Government
servants, exploiters, etc., who acted
against the interestg of the socicty.

Clause 4: Select those non-Assamese
politicians, dalals, Government ser-
vants, exploiters ete., who acted
against the interests of the society.

Clause 5: Fix up a date for local

trial,

Sir, my friends are quoting lawg for
legal trial which they say are likely
to be threatened or trampled upon by
the Bil] brought forwarg by ray friend,
Mr, Yogendra Makwana. But here is
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has heard of what happened in the
’60s or early ’70s, And there ig nu
word of condemnation or criticism
{rom that side.

Ciause 8: Cut off train communi:a-
tion from Dimapur to Lumding gnd
connect North Cachar district with
roag communication,

Clause  14:
Hindug and Mus‘”
allowed to contest

politizians,
onoui.;{ not TLe
1y election,

Clause 23: Bengali films ghould i
be allowed to be screened in Assam
cinemga halls.

Clause 24: The AsSamese poiie
versornel should be posted in Benpail
pockets, industirial belis, towns and ¢
Bangladesh, Nagaland, Meghalayy and
Arunacha] Pradesh border,

(Interruptions)

SHRI JAGDISH PRASAD MA-
THUR: Who has published it?

PROF. D, P. CHATTOPADHYAYA:
This is a secret circular of the Assam
Students’ Union: Guidelines for tota!
revolution in Assam,

SHRI DINESH GOSWAMI (Assam):
My, Vice-Chairman, Sir, T would like
to know this from the Home Minister:
Doeg he say that it is g secret circular
of the Assam Students’ Union? I did
not expect that 5 documecnt which hes
been disowned by the Assam Students’
Union will be read out here. Has my
hon. friend verified it at all? (Inter-
ruptions). They have disowned it.
A circular which has been published
to malign the students is being read
all the time here. (Interruptions).

SHRI AJIT KUMAR SHARMA
(Assam): I want one eclarification.

(SHRI

clari-

THE VICE-CHAIRMAN

SAWAISINGH SISODIA): Ng

fication. Let him complete his speech
first.

SHRI AJIT KUMAR SHARMA:
He is a very responsible Member.
’}‘}us cannot be allowed like this.

ol b el i N
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THE VICE-CHAIRMAN (SHRI SHRI DINESH GOSWAMI: Who
SAWAISINGH SISODIA): Order, are those informed people?

please. (Interruptions).

SHRI MANUBHAI PATEL (Guja- ) SHRI MANUBHAI PATEL: Who

rat): Who hag published it? are the publishers? (Interruptions).

SHRI DINESH GOSWAMI: It is

SHRI JAGDISH PRASAD
MATHUR: They have disowneq it.
(Interruptions),

SHRI AJIT KUMAR SHARMA:
Who has printeq it? Who has pub-
lished it?

SHRI JAGDISH PRASAD
MATHUR: Let him say on what

authority he is saying that it has been
published by the students. (Interrup-
tions).

SHRI AJIT KUMAR SHARMA:
If I say he hag published it... (Inter-
ruptions),

SHRI JAGDISH PRASAD
MATHUR: What is the print-line?
Will you read out the print-line?
(Interruptions).

SHRI AJIT KUMAR SHARMA:
If T say that Prof. Chattopadhyaya
has published it to malign the move-
ment, what ig his gnswer? (Interrup-
tions).

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Let Lim
complete his speech. You must have
patience, Please let him continue.

PROF. D. P. CHATTOPADHYAYA:
I read newspapers. I anticipated
these objections. My point is, thig is a
disputeq circular.

SHRI MANUBHAI PATEL: Who is
the publisher? (Interruptions),

PROF. D. P. CHATTOPADHYAYA:

Sir, when the leaders of the move-
ment for months together remain
underground, when the moavement,

more than half, is underground, when
its literature is disowneq by one sec-
tion but ig attributed to them by in-
formed people, then one can at best
say that it is a disputed circular; but
one cannot say that it is a spurious
rirenlar.

this attitude which is preventing a
solution of the problem, this attitude
of the ruling party. (Interruptions).
We can understand that the ruling
party is playing a most dubious game
of dividing the Assamese people.
Thig is what comes in the way of a
solution. T am sorry, if this is the
attitude. .. (Interruptions).

PROF, D. P. CHATTOPADHYAYA:
My time should not be deducted for
this.

SHRI MANUBHAI PATEL: On a
point of order. The hon. Member was
quoting from that circular. Some
Memberg were insisting thai he
should give the name of the pub-
lishers. But he is not giving the
name. He ig hiding that. He is simply
quoting from the circular, without
mentioning the name of the publisher.

(SHRI
There is

THE VICE-CHAIRMAN
SAWAISINGH SISODIA):
no point of order.

SHRI MANUBHAI PATEL: What-
ever he quotes is being recorded.
When it has become the property cf
the House, it is the duty of the hon.
Member to give the name of the
publisher.

(SHRY
There is

THE VICE-CHAIRMAN
SAWAISINGH SISODIA):
no point of order.

SHRI JAGDISH PRASAD
MATHUR: Then, he cannot quote it.

SHRI SADASIV BAGAITKAR
(Maharashtra): I am on a point of
order. Any document which is not
authenticated or which he is not pre-
pared to authenticate, cannot be quot-
ed in the House, If Prof. Chatto-
padhyaya refuses to authenticate it,
my submission is that portion should
be expunged from the record.
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(SHRI
There is

THE VICE-CHAIRMAN
SAWAISINGH SISODIA):
No point of order.

st gfe fag mwar (gfoam) ¢
miiea yeae g @ 8§ 1w gaer
oFEaT wA § ogg &1 faqge
FT ATfET 1+ Siq 39 30§ gHASE!
it g€ A AL wedAr FD@T 4
HL 3qAT §B qafew w07 & 99
qgfaas 1 ar| grar ar ! sy {9
F ar Feifrer oy swdar WO
L % (Interruptions) F+4 faeat %1
saglaay 7. .. (Interruptions),

SHRI SADASIV BAGAITKAR:
“What is your rulipg on my point of
order? 1 raised a serioug point of
order. If he cannot authenticate if,
he cannot quote it.

THE VICE-CHAIRMAN
SAWAISINGH SISODIA).
no point of order.

SHRI SADASIV BAGAITKAR:
If he cannot authenticate it, how can
he quote it? Prof. Chattopadhyaya
can authenticate it ang then quote it
and then only it can go on record.

SHRI MANUBHAI PATEL: Let it
be on record that it was an irrespon-
sible statement made by a member
of the ruling Party. :

SHRI JAGDISH PRASAD
MATHUR: Have you published it
yourself? He has publisheq it him-
self.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Order,
order. Let him continue his speech.

PROF. D. P, CHATTOPADHYAYA:
I have said that thig is a secret cir-
cular officially disowned by the
AASU, but attributeg to a secret orga-
nisation by very responsible people.
Tt may be a debated document, but
it ig not a spurious document,

SHRI DINESH GOSWAMI: Let it
go on record as to who are those
responsible people.

(SHRI
There is
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SHRI JAGDISH PRASAD
MATHUR: Let the record be straight.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): You are
not allowing him to speak. Let him
complete hig speech.

SHRI DINESH GOSWAMI: A
slanderous gllegation has been made
against the Assamese students. He
said that well-informeq wpeople have
said so. Who are those well-informed
people? After that, we can draw our
own conclusions.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Let him
first complete hig speech. Then you
can raise your point.

SHRI AJIT KUMAR SHARMA:
He must give the nameg of those
responsible people.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Have
patience to hear him. Let him comp-
lete his speech.

PROF. D. P, CHATTOPADHYAYA:
It is nobody’s case that there is no
good motive behind this Assamese
movement. There iy a very responsi-
ble and patriotic section of peaple.
But sometimeg some truths have to
be faced, however unpalatable they
might be. Sir, I have referred to
this call to the police from the cir-
cular. Forget about the circular. Sir,
you read newspapers. My honourable
friends here and on this side of the
House know that there is a call that
the Government officials and the
quasi-Government officialg should not
attend their offices. This remindg me
of what happened in Bihar in 1974-75,
Officials should not atteng their offices
and even the armed forces should not
follow the Government orders. That
was a bad precedent. Movement
comes and movement fizzlegs out and
the movement iy withdrawn. But the
legacy remains. Not only one State,
but also the whole nation, has to
suffer, Shri JP called...
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SHRI NAGESHWAR PRASAD
SHAHI (Uttar Pradesh): What about
the committed judges?  (Interrup-
tions). What about the committed
judges? You want to make the judges
committed and you are gbjecting to
the appeal by JP? (Interruptions).
ward oy
wIET wEE W T &

FIANEUT (A
feafen) ¢

HEAT AT IH Fi oATHN AT |
(Interruptions).
E L L R K U £
(Interruptions).
fafzdr mwmad w0 #wdwe
FITAT W4T, ..
(Interruptions).
JuavieRe (=0
famifear) @ onw
TH OB AENT AT
PROF. D, P, CH
S_ Y
up

it ie n

WIND, IT 18 1

SHRI MANUBHAI PATEL.:
not correct. (Interruptions).

It is

SHRI SYED SHAHABUDDIN: Ij is
not correct. (Interruptions).

SHRI NAGESHWAR PRASAD
SHAHI: JP never gave such a call
(Interruptions).

SHRI SADASIV BAGAITKAR:

Sir, T am on g point of order. Sir, the
proint of order is this. He hag referred
to the particular point of the armed
forces having been asked to rise in
rebellion. Thig ig the particular point
which the honourable Member is
making. But this particular point has
been repudiated time ang again and
it has heen contradicted. It ig there
in the records and it is a fact of
record. I am not going to repeat all
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those things now. But this hag been
contradicteq times without number.
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(Interruptions).

THE VICE-CHAIRMAN (SHRI
SAWAISINCH SISODIA): How is
this g point of order? There i3 no
point of order at all in this.

SHRI SADASIV BAGAITKAR:
Sir, when a Member makes a state-
ment which is not geninue... (Inter-
ruptions)... and if he makes a
statement .

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Therg is

no point of order.

SHRI SADASIV BAGAITKAR:...
which' has been contradicted innu-
merable times, can it be allowed?
(Interruptions).

(SHRI
You may
this is no point

THE VICE-CHAIRMAN

SAWAISINGH SISODIA):
But

with him
of order.

differ

I e

SHRI W (
s SR, _—
caii qirrer on

fact.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA); Whether
opinion or fact, this ig no point of
order. (Interruptions). Order, please

Yes, Mr. Chattopadhyaya.

PROF. D. P, CHATTOPADHYAYA:
Sir, I submit that it is my opinion
based on facts. Sir, we all know what
happened. We know that perhaps he
had good intentions, very good inten-
tions. But the unintended conse-
quence was this. The last meeting
which JP himself held in Patna broke
up in pandemonium and shoes and
stones were thrown at the dais and
the venerable leader was insulted...
(Interruptions).

AN HON. MEMBER: By the police.

PROF. D. P. CHATTOPADHYAYA:
And, Sir, what he told Mr. M. R.
Masani has been narrated by Mr.
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[Shri I¥. P. Chattopadhyayal
Masani himself: “Minoo, I have no
heart to address any other meeting.”
Ang you will recall, friends, that he
did not attend any other meeling
thereafter. (Interruptions). So, once
you encourage violence ang indiscip-
line, encourage defiance and disobe-
dience, in the civi; service ang the
police, you have to reap the bitter

harvest yourself at the end. (Inter-
ruptions).
[The Vice-Chairman, (Shrs A. G.

Kulkarni) in the Chair].
This is the point which the Govern-
ment has rightly anticipated, (Inter-
ruptions).

SHRI NAGESHWAR
SHAHI: What about the pandamo-
nium in the Supreme Court and in

‘the High Courts ang the other courts?
(Interruptions) What about that
pandemonium? What about the
pandemonium in the Supreme Court
and the High Courtg and in the other
counts? (Interruptions),

SHRIMATI USHA MALHOTRA
{(Himachal Pradesh): You are living
in 1980, (Interruptions).

it gh fag Awar @ A cargE
ok ATET g At qrq wifzar -
ATETH, FEIAES FIC STaq | g
@Al orfzal &1 wae § wArdT §
Tw °H wigdr FAOF KO FA99 H
T S AT FEglvee TERE 5
FNE &¢ 7§ & A FI0TT & [qTHC
¥ AR wATEE F T oATETY &
qET H g AT omqE w1
mERfesi #T10
4 pm,

PROF, D, P, CHATTOPADHYAYA:
I only submit that the object of the
Bil] is to restore normal essentia] ser-
viceg in the State, Sir. The student
agitation has disrupted them... (Time
bell rings,) Even in a revolutionary
situation, Sir, there is a necessity of
discipline. I wil] just recal] 5 view of
Lenin, one of the very big father
figure in the world of Revolution. Sir,
Lenin recruited the service of 3 Navy

PRASAD
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Division based on Cruiser Aurora on
7th November, 1977. Those soldiers
of the Aurorg Navy Division stormed
the winter palace of the C7nv.  /nd,
Sir, as you know, ag the - af
Russia is recorded by such respo.swle
people as E. H. Car and W. H. Cham-
berlain—ang myself—my friends will
be knowing very well, and  Prof.
Rasheeduldin Khap wil] be knowing
very weil that after several months,
that is, in mid-1918, it is this Aurora
contingent who went in rebellion
against Lenin, and the leader was
Dibenko. Dibenko helped Lenin to
storm the winter palace of the Czar.
Ang Lenin did not hesitate to shoot
Dibenko and 700 of his people. It 18
an extreme story...(Interruptions),

SHRI DINESH GOSWAMI: We are
waiting for that..(Interruptions).

PROF, D, P, CHATTOPADHYAYA:
Never wil] it happen in India...(In-
terruptions). Never. Sir, the point is
that even for an agitation, for running
a revolution there should be discipline.
My friend Mr. Goswami ig g very well-
meaning person, a true well-wisher of
students—he would see the advisabi-

lity of discipline. Once you break
discipline among students or in the
Civil gervice or in the Armedg Ser-

vices—even Lenin did not hesitate to
shoot that... (Interruptions),

SHR] DINESH GOSWAMI: Had the
politicians behaved in this disciplined
manner, shown by the students, this
country would not have seen many of
the instanceg which we are discussing
every day in the House... (Interrup-
tions),

PROF, D, P. CHATTOPADHYAYA:
The idea] should be approximated...
(Interruptions). Thig Bill is a well-
meaning Bill, though an extra-ordi-
nary one to tackle an extraordinary
situation. Therefore, I am sure the
Government will administer this Bill,
when if is enacted into law, with
circumspection, with perception, with
caution, with care,

With thege words, I am sure that
this will elicit the support from all
quarters of the House,
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THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Shri Syed Shaha-
buddin. Your Party hag 15 minutes.
Are you taking al] that time?

SHRI SYED SHAHABUDDIN:
About ten minutes.

Mr. Vice-Chairman, Sir, I fee:
rather touched by the very gracious
concern shown by our learned friend,
Prof, Chattopadhyaya, who called
himself an unrepentant apologist of the
emergency, for democratics Jiberties
and for tae rights of the people cof
Assam. I must submit only one thing,
My, Vice-Chairman. Today in this
House, before the bar of history, he
stands condemned of contempt of
History. And that ig all T would say
about hig remarks gbout JP and JP’s
movement.

Mr. Vice-Chairman ~ Sir, T rise i»
oppose the Bill—(Interruptions). 1
would not like to enter intq any argu-
ments, hecause I would lose my time—-
and to support the Resolution moved
by my friend, Mr. J. P. Mathur...
{Interruptions).

Mr. Vice-Chairman, Sir, indeeq the
Bill is a very drastic measure, It has
been accepted even by its apologist,
Mr. Chattopadhyaya as an extreme
measure—] think that it is g vicious
Bill| g pernicious Bill. It is a Bill
which is contrary to the spirit of the
Constitution. It is a bill which is re-
pugnant. to the conscience of humanity
and to my conscience as a human
being when T read it. If you look at
the scheme of the Bill, you will tind
that in the Definition clause itself the
migchief is done. I would not like to
repeat the text, If you look at Clause
2, sSub-clause (1)(a) and  sub-sub-
clause (xiii) and (xiv), you wil] tind
that the definition is so wide that
almost any service, any department,
any; office, any body of workers and
any category of Government servants,
even the casual employees, even the
contingent labour, can be brought
within its compass, If you look at the
next definition of the word ‘strike’in
Clause (¢), as has already been point-
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ed out, it i much wider than the de-
finition of ‘a strike’ in the Industrial
Disputeg 4ct and, in fact, it is an ex-
tension beyond that. That definition
has hLeen siretched to the point of
ludicrousness, to the point of absurdity,
to include people who refuse to accep?
work and those who refuse to work
overtime, Mr, Vice-Chairman, if you
look at the punishment clauses (4) to
(1), you will fing that Clauses 4 and 5
prescribe double punishment Clauses
6 and 7 virtually bring al] activities
connected with the movement within
its purview; whether it is supposed
instigation, whether it is financial
assistance or contribution to the fund,
every sympathiser would pe guilty of
an jllegal] act under this Bill. Mr
Vice-Chairman, the safeguards that
are normally available to the citizens
of thig country under the Criminal
Procedure Code have been express'y
taken gway. Under Clauses (8) and
(9), a man can be arrested on suspi-
cion without any warrant and he can
be submitted to a summary trial as if
We Wwere in a country under martial
law. Finally, this Bil] sets no time-
limit at all for its operation. It has
been said that the raison d’etre of the
Bi]j ig the present situation in Assam,
the current agitation. In that case, I
wil] appeal to Mr Makwana that the
life of the Bil] should have been res-
tricteq to the time that the agitation
continues. There is absolutely nc
justification at all for this Bill to con-
tinug beyond that period. But there
is no guch indication at all, This 13
supposed to becoma a permanent
featur: of our law. Mr. Vice-Chair-
man, therefore, I say that it ig an ur-
democratic Biil and strikes at the
very root of qur rights and privileges
as citizens, It almost brings an emer-
gency without a forma] declaration, =
far as the poor people of Assam a°
concerned.

Mr. Vice-Chairman, it ig part of =z
pattern. We know that we are once
again moving towardg authoritaria-
nism, towards absolutism, towards
arbitrary rule, towards total power,
towards negation of the rule of law
and towards unguided and arbitrary
discretion vesteq in an executive
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[Shri Sayed Shahabuddin]

which we do not trust. My, Vice-
Chairman, Assam is the excuse. But,
wiil the Home Minister please enligh-
ten us as to the reason for passing
similar legislation in other States like
Orissa, Maharashtra and Gujarat and
ag recently as the 6th of June in Kar-
nataka? This, Mr. Vice-Chairman, is
the logic of a police State. This is not
the logic of & democratic State or a
wish to bhuild

Welfare gtate that we
in this country,

retor
tod

of 1 aatation 1 '3

- 1 1]

L I

pirationg of the neople of Assa !i and

the nation will find a wav of solving
the problem.

Mr. Vice-Chairman, I would oniy

like to say that a nationzl consensus is
emerging, slowly but surely. There is
a distinet possibility of it. 1 can see
it. T can visualise it. There is a pos-
sibility of building a bridge between
the demand of the movement and what
the administration is prepared to do.
My, Vice-Chairman, Sir, T would not
like. at this time, the waters to he
muddled. I would not like the possi-
bility of 5 dialogue to be completely
consigned to oblivion through such
Draconian measures. I would not like
the Government tg act in g rush and
kil] the possibility the litt'e possibi-
lity, extinguigh g spark of hope that
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is there in the present situation. Mr,
Vice-Chairman, Sir, I know that this
ig g political problem. And you know,
Sir, that repression cannot solve if.
They tried the politics of force; they
tried the politicg of terror against the
peopie of Assam and failed, In April,
yvou know what they did and what the
response of the people was. And,
therefore, this legislation wil] not help

1 not hep to remedy the
sm.atnm with \Nhth we are all con-
cerned. 1 ima theiy yaeern i3
sincera, But this Jaw wil ot heln

them and, thercfore,

L.,

we have to ask

three questions. Avo the powers
under the norma! laws not adequate?
Ars guch drastic, Draconia; measures
and additional pov o And
will thoy he™a? brd T

you the “arewer Ne, they

. ‘ Timn (M . iy
N \PIe T hat
{ )‘ 1
fo ] 2
of 1 1 h erti OWer
tocday. It ig the vchology of a
iment, It is an
ARG ne
1 vinlerce the
h r~ know wili
whlch Wg Know wil

political problem.

Therefore, Sir, to sum up, it ig an
uncalled for measure, it is an unnces-
sary measure it is an undesirable
measure, it ig a counter-productive
measure, and it will be an obstacle in
the path of reconciliation, And, there-
fore, T would appea] through you, Sir,
to the Government, to the Prime
Minister, to the hon, Home Minister
and to Mr. Makwana who is here,
pleass for God’s sakes do not do any-
thing today which will make more
obscure, more difficult, the quest of a
reconciliation in  Assam, Thank you,
Sir.

THE VICE-CHAIRMAN
G. KULKARNI):
Prasad Gupta.

(SHRI A.
Shri Ram Lakhan
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| TR wEgA yOE qe|q (fAgn) ¢
IRGAEART WERA, 37 fger & fqua §
T AEHELE Q8 Usiew H qF A §)
gl T § fH-—

“The masg movement in Assam in
connection with the foreign nationalg
issue had been taken advantage of
by disruptive forces to seriously
affect the maintenance of supplies
and serviceg essential to the life of
the community, especially the pro-
duction and distribution of petro-
leum and petroleum products. The
agitation had also led to large-scale
and deliberate abstention from work
by employee. of the Central and

State public sector undertakings,

thug aggravating the situation.”

A, dg WG qINE HIT AT
€y T8 AR s & A
qETFAE QI THH H FE M€
TIY GI% 997 FUar & oAy wiS gy
ary @31 & % ¥5 & faw w2 a1 39
zg 1fvafreza faw %T 39 9% 31
F14 #T @ &1, foay ag oar & fw

sted & f5 ag uw ww gale § AN
T AIAE F 3T TG & FAT FA4T F
ZFAT 4G ST GEAT &1 AT e H
FE AN gV L@ {1 AV SAFI FTAA
Y TITAAT & TATAT WE AT 9FAT
afew 395 g waAafas fesor &
A wadfas @-faae & mg g
F AT TFEAT F L AN FW gHIS F
T Fq X TH OV oV 4 § T AN
Wi g5 W7 ) 9T oy 4999 91 §9
@ & A oIaN A w1 fag @ §
TE-TE AN KT TAFT FAT & FUq
T E | UF g0 far o gwit gre
o1 T & {997 FgA aa & wiasre
FdrEe w IATET fEY @ @ £
gy aifaaree &) 91y &% 3w qEdl-
F1fex & gry # o7 fafaeet & gra ¥
qraC 8 %F § a1 3w fH9 aw ¥ uw

Bill, 1380

A qART KT IAT &FFG § | AT
THY 7T Y ¥ AT F 10 anfedag
S FT F qTE AT 39 THC H7 feafy
dar agl Ddr 1 F off wET § gpAr
wrgat g f5 6 wda & miishem sy
FIN F ATT ATHA 20 F< I0-q Fgf
YT TRHAT BT 7T 4§ T & WY a4y
SAFT AT AGY gV W@ E 7 FE WA
Ty SE el 4 f& 20 g AT
oAt 9T v gg &1 & AT wEA F
TET A FTEHT &7 I WET Y
ug FTAR § AT 7T 6 g9 & a1
gar za fafa & ggar @ar sudw &
FETE ? AU TAFT HIE SUATT AgY
2wt €A gw A% sng & ww
grfeReE AT FITF AT T ¥ I@HT
YT FT A4 WL FEE uAfgme
afads BFEs WY WG | A8 §9 919 &7
aax & fr @ anfsRew o, o @b amr
ZHT 91 I7F Z10 A w1 G & war |
Z

-

| g, 3@ fag F faux ¥
AT F dgF T AT AT g
fasr g g1 marfs ¥ s-3a7 ¥
T gy & fF arga £ 9.0 F1 gw
QT F4T, TR 9T FIS ) Hage A
FE | 3T AT F AR AR |
Fwa 2 @F sais 2 W fa
“Every notification issued under
sub-clauge (xiv) of clause (b) of
sub-section (1) shal] be laig before
each House of Parliament jmmedia-
tely after it is made if it ig in session
and on the first day of the com-
mencement of the next session of the
House if it ig not in session...”
F9r 3@F wweT W arefwaew
ZUT A AN, R T WE Sifamine
ForT 34 @ fwaT 99 9T ?omed
AE1 fFat1 o 57 %1 oy Freg 0% A1
AT 18 A F1 g0 W FSE A HE
FW B S
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[#r TrAdEq Targ 1eq)
9% 7T qg qJEg g fw

gz @ faq zOsy g wAT B

w7 W7 9 AA KN AZ( 18 I AT I

S R F 0 AT 9 ATA AT AVIT

fe ot w7 FF 78 waa 341 /4 &

TdT 99T § 3§ HOIA FY AEAN FigE

ey F e &

TIF T TTTAEIA wiET, H
ag TEAT AEAT § % gq%  wa, W
Pfgaa marar wre oM 3sfezoe
feacqr daz d, 37 A1 T mIgaal
FLF A9 & s1Er wfaww z@d g
Tr g1 gArR fRg &3 Qg T ag
ERETARE R kA e ) i L
T OEI(IF & A(F TT TAT TW AL
A A § 7% FI 70w w197 sy
O F AGT AL ATF {1 HLoATTo
FroTio &, ""FF';’:ITT noTE 152 ¥ iﬂ(
aafaas waifedis I5z § aram €
SEE e &fqzﬂ FAIEATST #Y TyoTe
ki 'ws'»:ﬂ FTIE Al Mﬂf faa a7
qrag1a 3 A1 39 F19 F A9, w79
FITF :t?rr?r FI, waw wAT A HI
FETH FUC 27 mAT ATAT AR AT
JEvE Mg z@fay 20w QU wan-
2 Peaet MAT MG ;AGA TOT Q@ AAT TR
g1 9 g A GFEEE ) IAME
2T R iEe A gR e ar
3R qaTd /AT WT Tg wAT AT
g q3 @Y T EA T7 TF FAG F LT
FH OTET ) I F1AT F W W
safrr gar aft & o v aw waa
qYT S T w0\ G AL F S TR
7fzfa & oy g 7% ¥ wzgs F =y
FITFIT AT AT GHAT 7 AT A
AFT FE FTAT AT T A1 ITHI AT
T3 HTSRICATT T (AT ST gHATE
¥ 1T FF 2 F0r (1) FHFATH
30 § fw:

£
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Section 2, clause (1), sub-clause
(xiii) says:
“any s:rvice in coonoction  with

the affairs of the Unio;, or the State
of Assam not being 5 service speci-

fiedi in any of tige foregoing sub-
clauses,
M7 gaF w7 s g fear
TIT qg T OIC ai'ff*a G0 'é PEREIEE
A7 feur £ 37939 2w gw wAr
syg 477
In the  wmiemorandum  regarding
Aelcgaled i tisladon sub-clause (b)
of oechor 2(1) define

seeks  to

“egsential ssrvice” and it is enume-
rated in sub-clauses (i) to (xiii). As
it is not possible to enumerate all
essential gervicey sub-clause (xiv) of
this item empowers the Central Gov-
ernment or the Government of As-
sam to declare by notification in the
Official Gazeite certain other ger-

vices also to be essential services
for the purpose of the proposed
legislation

CITAVIETS §ETE
N -

5( x U?'ﬁ? ‘1 %‘ EfT Tagk o1w

Y, ﬁ'l m

2 4
ap A

“Strike”

means the cessation of
work by a body of persons employed
in any essenfial service acting in
combination or a concerted refusal
under a common under#ianding of
any number of perins who are or
who have been so employed to con-
tinue tc work or {o accept employ-
ment, and includes—

(i) refusal to work overtime
where such work ig necessary for
the maintenance of any essential
service;

(i) any other conduct which 13
likely to result in or results in,
cessation or substantia} retarda-
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tion of work in any essential

service.

F wryivr qrEg & g4I WEd
g 5 TEiR =Es w1 SHifved
ar 3§, 3sfezdwm Fqe QA
& wTizs AW ERfReT £ s
&1 oway gad w@ foar, AV waw
T oezisw W fEEET FE R A
FETT A1 ? feredt # § fag aq——
‘Strike means, as it is defined in the
Industrial Disputes Act. &R ag
gegia ferr aff 1 zw oA ¥
HALA FT AN @TT T owad
g A X FL X TTET F HE
gyl & AT AT AfFAAT v &G
Farar wzm wway f5 g ag %47
i 75 FAT 1 I@ 9T W W v
SEECE IO T G ()
F FT W GR FAF F FVC g
@ FT I AW AT IAZ 9R_T §
f& gm o 7 a3t 9T T ¥ )
& ®za0 =gt E % 39 oY o
feqt w1 =afer &, fral o1 wrg-
qI9z § gE T F A9 F g
TTC WY T4 TG " IF Atad v
qg F1E wAide § oag qgad¥e v
gt Zrrr gfew FIAT TAT FOAAT A
A §F  RIIE W HAEEY
IA OFT AT UF AT FFEF
AW & w0 FaT (=g) =
FCET aif 97 | =2 9T 4T wY
FrRT 9T 1 wd 33 fAOfyql
B AIFTEHT g5 w F oge 9gy
qr IAEE wA & oW IW¥T wq
F oA oare gy g 5 oard amd
FAIT K1 AT FI F g agl 0%
IT 733 ¥ Ny Tg¥ =g o
SIFFT FAX A T FET A AT
g A5 @ FT 1§ ag wg w0
g7 F ¥ 73 9 w9 g Ifwge
afT 1 TIr 2 wosr wrdl ) arferdy
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off f =gt ov zhfoma wafeds
FY TG AR A W AR @ TE
72y & fr ovEl vm ¥ @ W@
¥\ q% 4g IEF! aYF § g @
g @1 ogau WEM G FAT g 9%g
Tz wEaAT Ag & gwat f5 3@ avg
F1 fae, s@r o179 " 9T @
FT ¥ o9 Igel gard | zEfEw
¥ oog FgAl g v omEw & sy
g & uw awdifas &fe & @
qgAT W1 | WTETH W 3@ G F
FAA @ § &0 agl 9 A1 wfa-
ot T SAET WO @ TG OFRA
& 7z wgAr Wgar g (% A9Rr €9
atg &1 fga @@ @1 ={ew | 3w
FIAT &7 @0 FT gH qgl F ealaeyl
F aId Agl FL wig g | sEal
AFEA FC asy § AT g gea W
zg g ¥ faw & afed & a0
wifgg 1 #, wEFTT glggx q WA
yeqra Sufeqa fwar g, s@F0 AR
fadmr m<ar g | wWige @iga A S
geard gega faar @ sEwr  @wdw
FT F |

THE VICE-CHAIRMAN (SHRI A
G. KULKARNI): Mr. Bagaitkar, your
party has 15 minutes and there are
three speakers,

st qmfmy  smdass -
qATETT HEIRT, ST yeqld §eq  F
qwA WgT Wgdg T @ g, fogd
U Y A g, § SuaT WA w@T
g | fya mifeda =7 svg ag faw
arar war § oSEE g § faw Iw
afram gfez &, wtga &1 Ifee &
grgar # iw w¢) gumal | nEd "
QX wam § Sy qfdfeafa g ocewy
et § @ AT | WEFT I
AT W F S F W H AT
Fifgu | qisqE A1 HA 3@ A1 AT
g @ g f5 ug 08 as@ gwIc.
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[ofr warims aurgd 1]

FIAT FAA AE AN E WA OF TR
T g T4 HAT T AT G717
17 FZ WA {6 wiam & grem
FINT I FAAAT ‘%TngD‘ | UF
ATHE A AIFT w@ F fwog Fa17
¥ 3FE0 ATETT @R AT gEIT

AYE 30 A%g &1 fAw Wi e,
IR0 07 HAMT FIAT § O TH

ZoaEm " fRar W0 "5RaT g
Thlq ig declaration of war against the
people of Assam, e e ga-
oA FEAT AT F 5w 3m
faqa & oW & W OF

CIPEAL SR EEAE S - B -

AT IIRT ATRT
FHT WA @ 3R gl &
a AT 90 FOFIT L ag Tam

r
JITR AT ®IA 508, F 3T g0
o .

ROGT AT WA FoAv

& wam ¥ weima & | e
7T AL ¥ AT F7 gﬁa‘ MR e

T oAdT ar T AR mrats Gies
T A FET KT OLAET 5 AT
ZIT0 AZ X OMIED AZT AT T
TOAAL AT AT F O EAR OO
(E L CARUNE (L - F AR T v i
IA60 qAA F3f g & fF wraw H
AN 2 N AR SO r B S C 1
AT Aifgn, Ao wEAEEAE A owE
gt @40 &\ wAA WY AT qAedT
AFl faeazdy feg a9z % 7 98
HERLCEd Faar?‘a:ﬁ YT ¥, WEMW AT
FAIT 9C g, 42 famay 37 wmEsi
97 & S oA FF 30 HIA AHA
FIG TG, AT &9 wEA AT H TAIT
LI EE T (e TR T R B = E R
TR &, AIAT AW 9T FEY AT i
FoFAAAT F AT H AFIT R F
IR LS Et L T (B el £t
ITRT ART RA0 AT, TR Alow
fae Ry Ry 3 0wy fgamm
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O AW § FW TH G50 AT VA
¢k 39 gfefeals # 9 918 &
Eﬁfr” AT RUA qH wlgET gy "n'
& <@ & faag qv siges &7 e
Ed ﬂdQ FUAET A Y T §

zafe, & fo 9 wasa %
"o FAUAT ¥ U g fFommy v
aaag 8 fw qfe| wriw & umw
gigiag #1 (auc &, 41 3ol 2g
giT T 9% arg S 9T §1T 94T
ST EAIX &F F % ELCIEGU
AG I G U R 72
o IIR Ta Ag SR | W
o7 feafy ari-dEs S
ERET - ¥ mgm & mn

[
2

44y

1@

| gmleg
H wa @ 9T ang g
FrAEVE L e R GAAT
FIETIFAT Z, &% § award ;Y
f'ﬁna' Fxv @3 g1 A 8§ A
giEaaETfl &Y 2z % 8 % c«n“ﬂ
1w AT W mm | |7 TE iW

4
ﬁ‘ﬂ;
4
=

3, 5

T GEATT FT | q
Rt g |azaumm G
fazig &, SA% % & FA T
Fo ? 3ax gh w1 alg we A,
@ wgEedt dfey WET AA@LATT AT
AN AT gATT & AT A Wl

wigsl gfagra & argy a1 g o
IFFT b &7 8§ ! SA#T ah 97
(Bl L C = o G AR L M7 G B
dra ZF a1 w@ d@l "qIS IHT FT
araar, feeERrds W 9T gh g
FE AU oFF § AT AW | HI@T-
gty S oAl Afg AT § g ww
(Interruptions). g afF &1 WIT
g w7 ¢ § {5 gua ;e & fag

S Fs A fwar, g7 ot wwa Ay
€ ) IT A% F ATT WG FT § Lo
zafaq § 9@ fo 39 avwg & wag
aw ® AT AW FC G § | AT I
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L AT W OST I-AEE ;A 98
g% TAEr #, van @i wwA
qQE .. . (Interruptions), EQT\':T'H“T Bl
T ZAT, IAF FAT S0 afe g
qreAfFeaar @E gq, faare q@y
FI, A gany SeaTrde gmEd Iz
g

FI ATHE K T GACHTF
FAF A8 AR Ay W s wig-
FT A FA0 HT @ F oA Alaare

faa @ w1
E2)

()

2

TEF 4 WO, TINT Sl ;Y
TERAT R FT qET ) AT wEy
¥ oL qTar A S A A

o W1 4l g8, A
51 Alwa @

fgrgemin
CESE O e
q3r |

TE Wi

g g osTL ANE w@ar

"‘;f\;‘
o 97 qraq T 0F g aied w5
T FET wAA B TGN ST HIAGT HIT
T H {97 #C 45 WA | AH-
FA TL MERTE T AL AR

" AT @ g3

Za(ed AfACST FT AATA A9 HL
HITHT AT FAA QAT 1 {5 =
F UG WA T, FE FIEAEATT
iz 9 Fa fx s a3 odr §
waq  widtaA & fger st
EfIRIT FTAT EIT0 | JAT AZ ATH
g, d1 33 a0% & 7gt wfew agf #v
FET AT T 9 @ AT FE AT
w1 fa ot gfaa €23 agt Fom &
stove F omie 3@ gfmea @z @1
AT FAW T F AZT @IA |
wgr feafs ¥ w9 o &1 g
sraear F uwifgw wwia gl &l

REA A )
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g & U8 F gﬁw F ¥ AT AT
g w®@ 3 F 1 =g qr gaadl

%\‘\Tfﬁ ( (The Bell 7ings) ) Gﬁ a2
FIAT AET ATRE §

q oAt HwOE Aue sufeqs
FLIGIE 32A & 1% wfavwe @
feqls @, S9%0 GUIITTEE WES &
Y FF FEATW® 1 GuEIT
FEAT AT VAT AL AT WGT
AT Fi g (FTT BIAH &1 g1
&9z fAfTeeT 939 g9y Hegad
ESICI G R G- R E A I A
5, fgrgean g9 @00 & Aed Adl
T omwd T S FAq fafesatoy
73 T AT § SHl F W e
FATATT TEAT GEAL | G RIGT 2T L |

fagma & T w1 fESs
fog &1 @A g SEr F WET 9
TAFT AT FIAT 01 qle FLHIT
ARG & AT SHT HT AR T &
aradid@  FIT SERI gAAMET ST
Hifgq | W WGRT ET ATAr g
foo faaifagi 0 avw &  Fo Q4T
FId 9w swEr gar w99 gl
IEF AT T, Axd HGH F
Heed  [Sad HEATSITT § L ..

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Please conclude,
SHRI SADASHIV BAGAITKAR:

40

H AY, oy

I am concluding, &y yuqg FEi
gafera 5@ 2, IAFT ;AL
E G N E O | R CIE T
TH AT ¥ 9w wWad A

gferg wdz FATFT I AT WIT FA
FTHGHE AR FTAGAT O wivrer
@t @pr w90 oA jeafa § fae
gl gwg, =9 ¢ fragm @ av
TFT | AT 100 HET STwaliwdr
TEFNHT G TG FIT @4 AT AT FE
TT W LT AT FIF FEA & TR |
o F AT ErU WY g9 f3e @
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[»r wzifos amasv)
T JAFT HGA FIGAEHTZA FA
Fr wifwer Frfsw

oG a1 a%d % ak A
aga goggfag H meaT TR
GRITHE 1T WIFE FI | Al AIGH
T FAT ST @ TEFT @ gl
g oHET F aE e g AW
HIRXATZL FAGXANAG 1973977
g7 arara S0 S AIGN FAATE
ag faege afFmmadr &, ol fioe
T afer F e # |

Pl oen yl) fom sal oyt

&2 =l gaeys u.u..’\’, ol
o Shbo JS alo ylwide L}" s
o S el gee 2l g
Kb pad = gem len S X S 348

st ol & 2 g b e €
udm e - e Jl) g8 S
Dt Sl S Kl yi G o8
My 93 b P S (] g5 2
¥ ool w2 el o K ey
S M o L ofe) Jenle WIS
Jxi] Silail ) aily € gyl L
1> ¢l gla § ol ) danly Uy
9 ol 2 pagiafan S\ Ry ain LS,
S ol U e S &8 Kle i
$en Lag! - 2 Wi o Lailli glu
ot dlawn gl = Lazly Ugs L)
S oS & Jwly p & U
slagh € dge fle yi Ly le
o o5 Ll oyl o gt b Wl
ckd & Syl gn Sy Lo aedge

Bill, 1980
2 _Kle gpi ekl M &Sy
Sonle Jap ol aed g w3 (] 43
,si =y lage @aad K Wl o8y &8
d3 ¢ SIS yar Jgp g2 B3
ol P et Jleny pee
DR 2aR R 2 Sagd 2ywyd
b S Mo U oS owS Y g
dly A8 @iy ¥ Ll A e
a5 2 Uyn aed S Jly 445 s
2 I el &y &5 oyS el ¥y
o B ool el - a S5 2 e
o ol sty o Ly fgu Kle yud
P WIURCIPS ™ BEE 1S L YR B
S5 e 2 ey By 3 K
wred € MRugddn By gy gybo | JyS
TCRN S P S L A B Y I R )
8y &5 A glo &ed &y gy Sy 0yS
Myl @ Ko yaé &5 2y gl
sKle yad 20 4 &laad & =allac
G 6 ey oSl ye 5 K dye
ok oS 8y = daals U o
WG NN B 1S S-S R G ¥ ¥ s
c,.lcs J...’ &llaae &9 - ‘,_‘,.S ,l,‘sl‘&f’
-2 LK yp 1 Kagd 95 g
S oS ! B gl Sl ySsd
JLaRedys gl Lad baky @iRa] iy
ol 55 28 Kyes o by yae shoif
yR5 ke élno e Uiyl Ll
o] Sl wygo oy 85 2 LSy
Otey &5 (e ol ) 2 ihe

= U Ry 9B w85 0Ll A 3y
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=1 8 S a3 K O 4 g
S oS3 S dage s 2 S
ol gyl leked K e 098 gigl S
L3gp 35 o] @l S leld S
ter <K wl et Sl Spe - 45
U gl W e g 8 dage &4
Syl guwS = 43 A8 up A e
OBy o5 Uppads gae Oylligws o
wblan S 8 Wl hle 38 gl
> & ety = P e
B3 48 S Y e S
weablan US L'J’ Lad taS alolys K o
Ute ly 8y ) (S e
Ute g0 el Sy S ol 93 38
het 32 oy b (ol - K S
uied Slail oS - 2 55lyas plla)
Yo Ma S e wpd 5S
Ut Sleyd ol S el S gy
2ot Pegsdn  ggSY | je8d
S Sy S S W ey
<345 dale @’;“5’ ~pad &y
97 Ut Fef o e Sy - e
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Bill, 1980

THE VICE-CHAIRMAN (SHRi A.
G, KULKARNI): Mr. Mathur, please:
do not disturb. Why are you disturh-
ing? Madani Saheb, please go on.
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Bill, 1930
FHT FMET 1 FAT qFF a9 Al
g9 §F A9q | q7F q41g A0
qroga mF AE g OAed
DINESH GOSWAMI: Mr.

Sir, when the main
Congress(I) Mr.

SHR1
Vice-Chairman,
spokesman of the
Chattopadhyaya. ..

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Time is very short,
Mr. Dinesh Goswami, as you know.

SHRI DINESH GOSWAMI: Sir,
when we have been abused right and
left, T hope you will give us a chance
to defend ourszlves, When the main
spokesman of the Congress(I), Mr.
Chattopadhyaya, gpoke, I had to inter-
rupt him. I was not happy with the
heat and passion that was generated in
this House because if Assam needs
today something it ig not confrontation,
it is not geecusation and counter-accusa-
tion. AsSam needs a healing tcuch, a
soothing touch. And I heard Mr.
Madani say that there ig no misap-
prehension in the minds of the pecple
of Assam of being swapped and their
culture being submerged, Sir, may 1
remind him that it is his leader none
other than the Prime Minister who
on this platform has said that the ap-
prehensions of the Assamese are
genuine, It ig statement by a person
like Mr. Madani who tries to overlook
the facts that creates complications;
and that creates a genuine doubt ia
our mind that you are approaching this
problem potlitically. Sir, T am happy
to note and hear from Mr. Chattopadh-
yaya that he is an unrepentent sup-

porter of the Emergency. (Interrup-
tions)
lia o< o KW} oy
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SHRI DINESH GOSWAMI; Sir, I
am happy to hear from Mr, Chatto-
padhyaya that he is an unrepentent
supporter of the TEmergency. We
know, Sir, that Emergency has been
proclaimeg in Assam through the
back-door and Mr. Chattopadhyays,
the main spokesman of the party, has
made it clear to the people of Assam:
“Be prepared. Your days of constitu-
tional safeguards are over.” Sir, for
nine months we have fought and the
studentg of Assam have tried to keep
this movement gbsolutely non-vislent.
You have seen what has happened in
Tripura within three days. If you go
on gaccusing the students there times
without number by saying “No, you are
violent, you are violent”, don’t you
realize, Mr. Chattopadhyaya, that the
extremist section of the studentg will
tell them: “Well, you talk of non-~
violence, Have you been gble to get
even a semblance of sympathy from
the Indian Parliament? What ig the
use of being non-viclent?” Are you nct
strengthening the handg of the extre-
mists by thig type of statement? For
the last ten months if somebody has
suffered it is the people of Assam.
When you talk about the foreigners,
always it is said that the issue ig the
creation of the Janata Party and 30 on
and so forth. May I point out a few
things from certain documents? In
1962, for example, there is a resoclu-
¥ion:

“...that the infiltration of Fakis~
tani nationals without valid travel
documents into Assam is likely to
endanger the szcurity of the country
as such it iy an imperative necessity
that further infiltration should be
stopped.”

Thig is dated 8-8-62. There
number of other such
I will not go into them. In 1984, “the
problem of Pakistani infilirators is
posing g serioug problem for the secu-
rity of this frontier State”.

ale a
resolutions.

In the light of the above gbserva-
tions, the Committee asked for a target
date of 31.3.65 to complete Pakistani
infiltration. Then:

“That the Citizens’ National Re-
gister with house numbers intended
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for prepration of the Census of 1951
be made a basis for tracing cut.. ”

Thig is a document of the party, ihe
party to which had the privilege te
belong, the Assam Pradesh Congress
Committee, published recently tp show
their stand on icfiltration.

Sir, it is said that the studentg have
become unreascnable. May 1 read
from the jatest letter of AASU to the
Frime Minister, which unfortunately
hag not boen published, Mr., Madani
has referred to India Todey. Sir, will
he kindly jay it on the Table of the
House? The wordg “Dogs, Indian dogs,
go back” have been superimposed on
the photo in order to give 3 bad name
to the people of Assam,

SOME HON, MEMERERS:
shame,

SHRI DINESH GOSWAMI: Let it be
placed on the Table of the House to
see whether this has been superim-
posed or not. Please place it there,
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SHR1 DINESH GOSWAMI: Sir, this
should be placed and let it go to an
expert to see whether this has been
superimposed or not. (Interruptions)
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SHRIMATI PURABI  MUKHO-
PADHYAYA (West Bengal): A point
of order, Mr, Vice-Chairman.

SHRI DINESH GOSWAMI: I say, let
it be placed.

THE VICE-CHAIRMAN (SHRT A,
G. KULKARNI): What ig the point cf
order, madam?

SHRIMATI PURAB! MUKHO-
PADHYAY: Please remzmber that it
was I who handed over a bunch of
pamphlets purported to be printzag by
the AASU and those who launched this
movement, and in one of the pam-
phlets they have written, “Indian dogs”
ang they have also mentioned the
nameg of certain Indian leaders {o he
hanged. And when Mr. Goswami says
that there ig no violence on the part of
the studentg or those who are in the
movement, it is wrong. And Mr. Asad
Madani hag said that the Muslims there
have given their language as Assamese;
it is quite true, he canont deny that

SHR1 DINESH GOSWAMI: I have
said that the students of Agsam have
tried their utmost to keep their move-
ment non-violent. ILet the document
be placed on the Table of the House.
Let it be judged by an impartial per-
son, and let the truth come out. Let it
be placed on the Table of the House,
ang let it be judged,

SHRI JOSEPH LEON ALBAN
D'SOUZA (Maharashtra): Who says
that it has been superimposed?

SHR] DINESH GOSWAMI: Becausc
it is apparent from the photo published
in “India Yoday”, (Interruptions). Let
it be proved. I have thrown a chal-
lenge. 1 have thrown gy positive chal-
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lenge. It ig a superimposed vhcto.

With all the responsibility on a Mean-
ber of Parliament I say this. Are you
in a position to say that? Kindly say
S0, 0

SHR; JOSEPH LEON ALBAN
D’SQUZA. Mr. Vice-Chairman, I was
a witness when he challenged him a
little while ago. He asked him to prove
something he hag got,

SHRI DINESH GOSWAMI: I did nct.
I said it was g superimposed photo,

SHRI JOSEPH LEON ALBANM
D’SOUZA: Certainly, I heardq it.

SHRI DINESH GOSWAMI: Sir, 1 da
not want heat to generate, Let me go
through the letter,

s s e sl el
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SHRI DINESH GOSWAMI: Let it be
judged. It should be judged. I want
it to be judged. Let the world know
whether T am wrong or Mr. Madni is
wrong. It should be placed on the
Table of the House. (Interruptions).

SHRI P. RAMAMURTI (Tamil
Nadu); He hag asked him to place it
on the Table of the House. He has
asked the Government to find out whe-
thepy it is superimposed or not, and

[ 1 Devnagari Transliteration.



161 Re. Essential Services [ 9 JULY 1980 ] Maintenances (Assam) 162

Mr. Madni ig prepared to do that.
There ends the matter,

SHR1 DINESH GOSWAMI: That
endg the matter.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Mr. Ramamurti, Mr.
Madni has shown some publication, and
Mr. Dinesh Goswami has challenged
the bong fides of certain words that
they were superimposed. Would you
please take your seat? This document
is a public document. What is the
use of placing it on the Table of the
House? Let the Home Minister take
it into hig custody and enquire into it.
and before the next session comes, zive
his information on what is what.

SHRI DINESH GOSWAMI: I am
very happy. Then it wil] be prceved
whether 1 am correct or the other side
is correct.

I am reading the letter of the All-
Assam Students Union. Sir, this letter,
I thought, I should share with the
Houge.

SHRI ASAD MADNI: Point of ordes.

SHRI DINESH GSWAMI: I did not
interrupt when he spoke.
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THE VICE-CHAIRMAN (SHRT A.
G. KULKARNI): Mr, Madni, now I
have advised the Homg Minister to
enquire. Why are you worried now?

SHRI DINESH GOSWAMI: 1 am
nof blaming Mr. Madnj of superim-
posing it. Now, let me share with
this House the latest communication
of the All Assam Students’ Union to
the Prime Minister of India. The
letter says:

“At the very outset, we express
our deep condolence at the prema-
ture demise of your son Shri Sanjay
Gandhi, who was also a member of
Parliament, on June, 23, 1980.

We acknowledge your assurance
that the foreigners issue would be
solved within the framwork of the
Constitution. However, you have nei-
ther accepted nor gbjected to using
the NRC and the earliest electoral
rolls as documents for detection.
This raises a question of vital im-
portance to us. We would like to
know how the Government proposes
to identify the foreigners. We firmly
believe that there exist no docu-
ments alternative to the NRC and
the first Electoral Rolls prepared
after the adoption of the Constitu-
tion, to detect the foreigners within
a reasonable period of time. We
request you to clarify this aspect.

There is another important aspect
of the problem, Regarding deporta-
tion you have unambiguously stated
that those who entered India after
1971, must go back to their own
country., We also appreciate your
statement that all re-infiltrators
would be deported. However, the
Government has expressed its in-
ability to deport the persons who
came before 1971. Under such cir-
cumstances, we would like to know
what the Government proposes to
dp with those persong whom the
Government cannot deport. Any
solution aimed at keeping the entire



163  Re. Essential Services [ RAJYA SABHA ] Maintenances (Assam) 164

bulk in Assam would surely be un-
acceptable to us. Any practical
sclution must be capable of remov-
ing the sense of insecurity from the
minds tf the people of Assam in the
socio-political-cultural and econo-
mic life.”

Ang it concludes as follows:

“We believe that negotiations on
the above basis can lead to a solu-
tion. We are ready for talks once
the repressive measures, including
those against the Government em-
ployees, are wihdrawn.” t

Is this a letter of confrontation? Is
this a letter of accusation? Ig this a
letter which says that the students
want something to be done cutside the
framwork of the Constitution of India?
Is this a letter which says that the
lawg of this country should not be
applied to Assam? Sir, this {s a letter
which proves the bonag-fides of the
students that they want a solution.
And, Sir, what is the reply of the
Home Minister? The Statesman has
reported him as saying that the entire
movement in Assam is being launched
by certain anti-social elements. Sir,
my brotherg and sisters and mothers
are in this movement. Let me say
clearly that every Assamese, man or
woman, ig in this movement. And
the Home Minister calls all of us anti-
social elements. (Interruption). Ang
you want that the people of Assam
should treat this Government with
respect? When yoy call the people of
Assam as anti-social elements, when
he goes t; the people of Assam....
(Interruptions). That is exactly what
your Home Minister has been report-
ed to have said. (Interruptions).

PROF. D. P. CHATTOPADHYAYA:
You are quoting him out of context.

SHRIMATI USHA MALHOTRA:
He has not said that. (Interruptions).

SHRI DINESH GOSWAMI: I am
not yielding. “Opening a three-day
conference....” 1 will read the whole

Bill, 1980
paragraph. The Statesman is a paper
which goeg to Assam, (Interruptions).
Please. Kindly permit me,

SHR] HARI SINGH NALWA: On
a point of order.

SHRI DINESH GOSWAMI: The
Statesman is a paper which goes to
Assam, (Interruptions). Mrs. Malhotra,
try to understand my point. Why I
am saying so is this. (Interruptions).

SHRI HARI SINGH NALWA: On
a point of order,

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Please take your
seat.

SHRI DINESH GOSWAMI: I said
on the last occasion that there is a
crisis of confidence between the Gov-
ernment and the people of Assam, If
this confidence is not restored, looking
to what has happened in Tripura,
looking to what has happened in
Manipur. .. (Interruptions) ., Mrs.
Malhotra, you do not knoy the pro-
blems of the North-Eastern region, Do
not enter into an area about which
you do not know. You are facing
the gravest crisig in this region. ‘

(Interruptions)

SHRIMATI HAMIDA HABIB-
ULLAH (Uttar Pradesh): The Home
Minister said that it is the anti-social
elements. .. (Interruptions)

SHRI DINESH GOSWAMI: 1 am
giving an gpportunity to the Home
Minister. (Interruptions).

SHRI HARI SINGH NALWA: On a
point of order,

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): What is the point
of order that you want to raise? He
is making a speech. What is the
necessity for a point of order?

SHRI HARI SINGH NALWA: This
is a most important point of grder.

THE VICE-CHAIRMA)N (SHRI A
G. KULKARNI): He has quoted
some paper. He is entitled to quote
from a paper.
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SHRI HARJI SINGH NALWA: My
humble submission is.., .

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): What is your point
of order?

5 p.M.

SHRI HARI SINGH NALWA: My
point of order ig that the hon. Home
Minister of India was not calling the
Assamese people anti-national ele-
ments, He was calling anti-national . .,

THE VICE-CHAIRMAXN (SHRI A.
. KULKARNI): That is for the
Home  Minidter. . ...(Interruptions).
There is no point of order. Do not
unnecessarily disturb when he is
speaking. The Home Minister is pre-
sent himself. He iy competent enough
to deny it or accept it. Yes, Mr.
Goswami.

SHRI DINESH GOSWAMI: 1 am
¢nly quoting what the Statesman has
reported. And my purpose of gquoting
is to give an opportunity to the Home
Minister who, I hope, will say that he
hag not used these words in hig state-
ment which said that it is being laun-
ched by certain anti-national elements.
If he had said that the advantage of
this movement is sought to be taken
by anti-national gr anti-social ele-
ments, I could have understood it. But
when it is said that it ig being laun-
ched by anti-social elements, 1 tell
him that my brothers, my sisters and
my motherg are all in this movement.
If you call my brothers, sisters and
mothers anti-social elements, do you
think that you are helping the cause
for negotiations? This is precisely
what I am pointing out.

The problem of Assam cannot be
solved with the muzzle of the gun.
You have tried it. You imposed cur-
few there. What did you gain? There-
fore, the problem can be solved only
on the basis of understanding,

You have brought this Bill for the
purpose of providing essential services,
WMr. Makwana, may I point out to von
that esscntial services are available
in Assanm today? They are available
because the Assam Students’ Union
has kept essential services out of the
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purview of their agitational pro-
grammes. If the Assam students de-
cide to challenge you and bring essen-
tial services within the purview of
their agitational programmes, your
Essential Services Act will not be able
to do anything. You tried with all
vour might. You tried it with your
might in the petroleum refineries.
Could you do anything? For the last
three days trains did not go to Assam
in spite of your Ordinance. Could you
do anything? It ig only by wunder-
standing and appreciating the pro-
blems of the people of Assam and the
students of Assam that you can solve
this problem,

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Will you please
conclude now?

SHRI DINESH GOSWAMI: I will
conclude ip five minutes. Sir, this
Bill has been brought with mala fide
angd ulterior motives. Thig Bill has
been brought not only to curtail trade
unionism but to curtial democratie
rights of entire people of Assam by
force. It is sai din the Bill that any-
ody who has contributed for this
wevment can be brought within the
purview of this Bill. You can bring
anybody under it. This Bill has been
brought to give unbridled power to
the Executive. Today the Industrial
Disputes Act hag been overridden by
a clause of this Bill. The Criminal
Procedure Code has been overridden
by another clause of this Bill. Today
the Home Minister will bring forward
another Bill which will prevent Par-
liament from legislating for Assam.
The legislative powers of Assam will
be conferred on the President by that
Bill. So, Parliament hag been taken
out of the purview of Assam. The
Constitution does not apply to Assam.
The Citizenship Act does not apply to
Assam. We are at the mercy of the
Executive. ... (Interruptions). There is
a difference between the President and
Parliament Parliament always acts as
a check on the Executive. But you
want t; give unbridled powers to the
Executive. This is a colonial attitude.

Today everybody 1is talking of
economic injustice to Assam. It i
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said that Assam has been economically
neglected. 1 can quote from debate
after debate to prove what you, from
the treasury benches, said when we
asked for a refinery in Assam. You
calleq us parochial, You call us
names. We are being abused left and
right and we are accused.

Sir, this draconian Bill is an qnde—
clared war on the people of Assam.
May I ask you one question? Why
bring this Bill? Why not bring a Bill
against those persons who are molest-
ing women all over the country?
You have no courage to bring forward
a Bill of that nature. But you bring
forward such a Bill in order to fight
us. Unfortunately, what will happen
today, is this. As I have shown in the
letter of the 25th June, the students
of Assam were very keen for a solu-
tion. They wanted to come to the
negotiating table. But the law of this
nature, which, as I have said, is a
draconian measure and which is an
undeclared war on them, will come in
the way of negotiations because im-
mediately the people will doubt the
bona fides of this Government. Sir, I
feel that this Bill should be torn to
pieces. ..

THE VICE-CHAIRMAN
G. KULKARNI):

(SHRI A.
Thank you.

SHRI DINESH GOSWAMI:....and
once you throw the Bill jnto the waste-
Paper basket, there can be some solu-
tion to “he problem of Assam. Mr.
Home Minister, if youy think that you
can solv2 the problem through the
muzzle of a gun, history is replete
with inslances where such a type of
attitude on the part of the government
led to disastrous consequences, T still
believe {nat the Prime Minister of thig
country 1as undoubtedly some under-
standing of the problem and if she
sits at tie negotiating table with the
students, the problem can be solved.
I have h:ard also that today in Assam
the Govcrnor probably the chief Ad-
viser do not see eye to eye. I do not
know. !3ut the fact remains. The
bureauer icy is coming in the way of
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a solution. For heaven’s sake, please
do not bring in such legislations.
These legislations will create problems.
Yoy have tried your method of using
armg against the Nagas and against
the Mizos. Have you been able to do
anything for the last fifteen years?
Ultimately, you had to talk to Mr.
Laldenga today. Kindly, for heaven’s.
sake, appreciate the feelings of the
people of the North-Eastern region
and once you appreciate the feelings
of the North-Eastern region, you will
be able to solve it. Otherwise, Sir,
I am sorry to say that I am worried
about the future of this region and the
country.

SHRI P. RAMAMURTI: Mr, Vice-
Chairman, Sir, at the outset, I want to-
say that I agree with Mr. Goswami
on the last portion of his speech,
namely, that this Bill is not going to
help us at all. On that question I am
one with him. Generally gspeaking,
our party and the trade union move-
ment in the country have been totally
opposed to this so-called Essential Ser-
vices Maintenance Bill, whether it is.
now introduced in this House or when-
ever iy has been introduced in this
House and T would also like to point
out to the Government that despite all
these draconian measureg and laws on
the Statute Book, whenever the work-
ing class has decided to go on strike
and fight, these laws do not prevent
it from going gon strike and from
fighting. Therefore, I am totally op-
posed to this Bill. I do not want to
go into the various clauses that are
incorporated in this Bill and 1 am not
bothered about them. But the main
question that I want to ask the Gov-
ernment is this: Is this Bill jn any
way going to help you solve the pro-
blem at all? And what is the problem
now? After all, will he be able to
enforce this Bill? Here is a State
where the entire administration, as I
said the other day, is run by the
students’ organisation and the move-
ment iz run by the administration.
That is the reality now. The reality
is that the administration is run by
the AASU and the AASU is run by
the administration. That js the reality
of the situation as far as Assam is.
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concerned. And, with regard to the
wonderful slogan that this is absolu-
tely a peaceful and democratic move-
ment and the entire Assamese people
are involved in that, I will say, yes, 1
agree that the Assamese people, the
Assemese-speaking people are involved
in that. But how are they involved
in that? My friend Mr. Goswami was
waxing elogquent and said that every
Assemese is involved in that. I would
like to point out to him one thing.
What happened to Mr. Gohain, the
sane voice that was talking against
this agitation and that was pointing
out the dangers inherent in this agita-
tion? What happened to Mr. Gohain?
Mr. Gohain, when he was distributing
his newspaper in the bazaar of Gau-
hati, was beaten up. By whom? By
nobody else than the students and
the other people. Is that the non-
violent way in which they are carrying
on? If you have g right of dissent,
they are not prepared to give. What
happened to that lady to that lady
journalist, Borgaihn? What hapened
to her when she went there and when
she saw a set of doctors there? When
she told those doctorg to give treat-
ment to those people, what was the
answer she got? She got the answer
from those doctors, saying that these
are not Indians, don’t ask us to do
anything. Have you forgotten that?
Can you deny that when she came
back to join the newspaper with which
she wag associated, she wag told: You
are not loyal to this paper; get out of
it, and immediately she was sacked.
This is the way in which people have
been intimidated. The Assamege peo-
ple, the Assemese-speaking people,
the saner section of people, who see
what is behind this movement, who
see that these students are being mis-
led and who want to tell them that
they are being misled—those people
are terrorised, those people are social-
ly ostracized, they are being called
disloyal people, they are called trai-
tors. This ig the way in which that
movement is being run.

SHRIMATI PURABI MUKHO-
PADHYAY: Even Members of Par-
liament, of Lok Sabha and Rajya
Sabha. ..
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SHRI P. RAMAMURTI: I know
that. 1 can understand the position of
Mr. Goswami. This is the actual posi-
tion of the movement there. They
are waxing eloguent about the Prime
Minister being interested in the
minorities. What is the position of the
minorities there? What happened to
the hundredg of thousands of minori-
ties? 1 am not talking of linguistic
minorities. I am not talking of the
Muslim minorities, minorities who be-
lon gto the Muslim community, mino-
rities belonging to the non-Muslim
community, whether they are Muslim
Bengalis. After all, the Bengalis con-
stitute 19 per cent. And jf you take
out the Cachar district which is en-
tirely of Bengali-speaking people,
the Bengalis constitute only 11 per
cent of the population. But what about
the entire non-Assamese people who
constitute about 40 per cent of the
population—the Nepalese who have
come, the tea ‘garden workers, the
tribals that are there? All these peo-
ple together constitute about 40 per
cent of the people. Are they able to
live in peace there? How is it that
thousands and thousands of those
people are running away from there?
And why has it become necessary to
have camps in Nalbari, in Kamrup
district, in Barpeta and in so many
other places? Is it peace and non-
violence? Is it the peaceful way in
which the movement is being carried
on? What is all this talk of being
peaceful? Why is it necessary, if it is
so peaceful, for 12,000 people, Bengali-
speaking people, to run from Golpara
district and seek shelter in Bengal?
Why should the Bengal Government
be burdened with that? This is a
wonderful way. After all, 'we know,
Sir, that students are being misled.
If the truth is known, they will not
be in this movement. We know that
there have been forces which have
been planning thig whole movement
for a long time. I can quote figures.
But the time does not permit me. For
eX'ample, when in 1978 or 1979, when
‘Bihuw’, the Year Festival, was being
celebrated in Sibsagar, what happen-
ed to seven gisters, what happened
there to those leaders gathered there?
And who was the chief guest? The
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Thai Ambassador from here. The
Thai Ambassador suddenly discovered
that his kith and kin came migrated
from Siam, from Thailand, 700 or 800
years ago, and his kith and kin are
here. And then after the confabula-
tion we know how the Thai Ambas-
sador talked to establish kinship of
his desendants who had come here
700 or 800 years ago and ruled Assam.
We know all that. This ig not the
only instance. What happened when
the American Ambassador went from
here and stayed in Golaghat? He
stayed as the guest of a tea garden
manager who stayed in that bungalow
and all that. And what happened?
Some selected friends were called for
a dinner—a dinner which lasted for
three hour. What happened in
that dinner? Will Mr. Goswami
be able to throw some light
on that? Why should he go
there? What is the slongan that is
being given today? Has he gone
through the various writings of the
so-called American research scholars
who, unfortunately have been per-
mitteq by this Government to go and
work there under the guise of Ford
Foundation and this thing ang ‘that
thing, They were research scholars
with regard to all these things. These
were the theoretical books which were
given to those people for years. What
is that Academy, that Assam Sahitya
Academy? Has he gone through the
writings of that Sahitya Academy, one
of the constituents of the Parishad
which is now spearheading that agi-
tation? Has he gone through that?
Does it not amount to open instiga-
tion for separation from India as the
only solution to all the problems that
the Assamese people have? All these
things are there. It is these hands
that are really guiding that move-
ment. That is why, Sir, he waxed
eloquent over the question of the
foreigners. Yes, he quoted some re-
solution of the Congress Committee, I
agree that in 1962 the Assam Cong-
ress Committce passed that resolution.
But it is also a fact that in 1962, the
Congress Government there appointed
a2 number of tribunals judicial tri-
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bunals and not executive tribunals,
and those judicial tribunals sat for
10 years and year after year the
foreign nationals who had infiltrated
without valid documents were deport-
ed. It was a judicial tribunal and on
the basis of this tribunal more than
3,20,000 people had been deported.
This is on the basis of the Assam
Gazette.

SHRIMATI PURABI MUKHOPA-
DHYAY: Sir, I am on a point of
order. The document that Mr. Rama-
murti refers to clearly states that in-
stead of giving that power of cxtern-
ment in the hands of the executive,
they appointed a Judicial Committee.
It has been stated in that document.
That document is still lying with the
Government. It shows how many
persons have been sent back by this
judicial  tribunal. (Interruptions).
Please don't try to distort facts and
what the Congress Government did.

SHRI P. RAMAMURTI: You did
wot hear me properly. You have mis-
understood me. I said that judicial
tribunals were appointed and that
these were not executive tribunals.
These tribunals, judieial tribunals,
lasted for 10 years, You misunder-
stood me. They have given statistics
year after ywear and the Assam
Gazette has published the number of
people who have been deported. It
comes to about 3,20,0060 up to 1972. In
1972, the very Government of which
you were a Member decided that the
work of identifying the foreigners
was over and, therefore they wound
up the tribunals. These are the facts.
These facts cannot be denied That is
why, today when they raise this ques-
tion of 1951, there is some other mo-
tive behind it. It is not because of
that. There ig some other motive be-
hind that. The motive is to see that
under some pretext or other, no ne-
gotiations take place. The guiding
hand behind them wants them not to
enter the negotiating table, Therefore,
under some pretext or another. the
slogan of 1951 is raised. This is a pre-
text to avoid any negotiations. There-
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fore, the year 1971 is a very relevant
thing. They had judicial tribunals for
10 years and the judicial tribunals
have wound up their work
on the  basis of a solemn
statement that the work is
over, (Time bell rings) After that,
what iy the use of raking up this
question? Then, Sir, I would only
respectfully point out to the House
one thing. I went through the parlia-
mentary debates from 1960 to 1976 in
this House as well as in the Lok
Sabha. Altogether, 75 questions have
been raised in these 16 years. By
Whom? By persong like Mr. Atal
Biharj Vajpayee and Mr, Thengari,
by so many members of the Janata
Party and by so many Members of
the Jana Sangh. No even gne ques-
tion raised the issue of infiltrators.
All the 75 questions that have been
raiseq on the floor of the Parliament,
of this House and of the Lok Sabha,
refer only to one point ang that is:
What are you doing with the re-
fugees? They are extremely concern-
ed with the rehabilitation of the re-
fugees and finding jobs for them. This
has been the concern of this House.
But in 1979, when the by-election to
that Mangaldoi constituwency comes,
suddenly the question of foreigners
and the movement starts. At that
time the slogan was not to deport the
foreigners, the glogan was to delete
the foreignerg whose names have been
included there. Suddenly they dis-
covered the foreigners and suddenly,
executive tribunals were appointed
by the Janata Government, and sud-
denly within a few days, 40 thousand
people were declareg as foreigners.
This is the wonderful way in which
thev functioned, the Janata Govern-
ment. Within 15 days, without any
evidence, 40,000 people are declared
ag foreigners and then the  whole
thing hasg started. Therefore Sir, I
want to point out that public gpinion
in this country must be roused, the
entire people must be roused as to
what ig behind this, who are the mis-
sionaries through whom the entire
foreign outfit is acting in this coun-
try. The foreign missions, particular-
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ly the Baptist missions, which is opera-
ting in the entire area under different
colours, the Canadian Baptist mission,
and all these Baptist missiong belong-
ing to sp many countries—and ulti-
mately they are all affiliateg to the
Baptist mission in Washington—all of
them should go. And it is these people
who are creating all these things.
Therefore, if the Government wants
to solve the problem, my imme-
diate guggestion is, deport all
these foreign missionaries working
in this area immediately. Deport all
of them from the entire North-Eastern
Region forthwith because they are
forcing 5 problem and threatening the
security and integrity ang unity of
this country. And then and then
only will we be able to appeal to the
people of Assam. don’t be misled by
the slogans. Sir, I have seen wonder-
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fully printed books saying to the
Assamese people, “Assam, you are
tea-rich, you are oil-rich; India is

colonising you and if you are free
from Indian colonialism, then thig
oil will be your wealth. You have
got tea....”

SHRIMATI MARGARET ALVA
(Karnataka): Why don’t you talk
about the Chinese arms?

SHRI P. RAMAMURTI: Please
wait, T will talk about that also.
(Interruptions)

THE VICE.CHAIRMAN (SHRI

A. G, KULKARNI): Mr. Ramamurti,
I am afraid, you have no time now.
I wilt call the next speaker.

SHRI P. RAMAMURTI: Give me
only two minutes.

THE VICE.CHAIRMAN (SHRI
A. G. KULKARNI): Np, no. Only
one minute.

SHRI P. RAMAMURTI: Tt us

not argue, Sir. Give me only two

minutes.

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Vice-Chairman,  Sir,
you can cut out one minute from the
time of any wof us to give him the
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opportunity of saying something
about the Chinese Government sup-
plying arms. ..,

SHRIMATI MARGARET ALVA:
I will give my time,

SHRI P. RAMAMURTI: 1If the
Chinese are interested in doing that,
I have no hesitation in condemning
them. ] want to point out.... {Inter-
ruptions). Please listen to me. I have
ng hesitation in  condemning the
Chinese. I have condemned the
Chinese, OQOuy Party has condemned
the Chinese as far as the Chinese
Communist Party’s foreign policy is
concerned. I have no doubt about it;
I have no hesitation in that. But, as
far ag this question is concerned, they
have been saying, “We have gtopped
this. This is a thing of the past. We
want to enter into bette, relations.”
It the Government has got evidence
that despite that assurance they are
doing this today, I will have no hesi-
tation in condemning them. That is
my answer,

Therefore, Sir, this question has got
to be tackled. And this question
cannot be tackled by the Ordinance
that you are bringing because there
ig no authority there which will be
able to execute it. Apart from the
other things apart from the draco-
nian measures for which we are to-
tally opposed, you have no machinery
whatsoever by means of which you
will be able to do that. Therefore,
please withdraw that measure and
think of other measures, Thank you,
Sir.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Mr. Vice-Chairman,
Sir, T rise to support the Resolution
disapproving the Ordinance and to
obpose the Bill, which seeks to replace
the Ordinance. Every line of this
Bill ig anti-working class anti-demo-
cratic and gbnoxious. Some of its
clauses take away the rights which
our working class had won already
through their struggles. FEven the
benefits under the Industrial Disputes
Act cannot pe availed of. If thig is
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put into an Act, then even in respect
of the Central Government employees
whether the protection given under
article 311 will be available to them,
is doubtful. They capn be dismissed
without any inquiry, without any
charge sheet. Sy obnoxious are the
provisions of this Bill. So, ag a
trade unionist I cannot support any
word of it. Whatever may be the
noble objective behing it, we should
not be misled by the foreword saying
it ig to provide for the maintenance
of certain essential services and the
normal life of the community in
Asgsam.

Sir, the solution must be found else-
where. If the Government thinks that
thig struggle is going to be of a tem-
porary phase, then why do you bring
in a Bill which makeg the statute
permanent? Everybody in this House
ang even in this country hopeg that
the agitation will be settled peace-
fully. So, that should be our aim.
Sir, the provisiong of thig Bill or any
such other powers are not going to
result in a peaceful solution of the
problem, This will only be provo-
cative. This will only help the
hands of those who want to foment
trouble there ang those who are in-
terested in a continuous state of con-
frontation hetween the Centre and the
State.

So, Sir, T would urge upon the Home
Minister to drop this Bill and try to
carry the House, all gections of the
House, for a peaceful solution of the
problem. When the Prim, Minister
called a meeting of all the leaders,
certainly my party participated in it,
all the Left parties participated in it.
Even today. Sir, T feej that the con-
clusions reached at that meeting pro-
vide a basis for a peaceful settlement
of the problem: It shall be the endea-
vour of all who are interesteg i the
unity og the country, who want to
meet the challenge that is posed to
the unity of our country, to see that a
peaceful settlement is reached through
negotiations.
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So far as the movement js concern-
ed, I cannot claim tp have any per-
sonal knowledge of those things. All
our friends have spoken here. Sir, if
their interest is ognly with regard to
the economic development and cul-
tural development of the Assamese
people and their region, those who
are genuinely interesteq in that as-
pect, they have every reason to feel
satisfied that their movement has
achieved the purpose of drawing the
attention ¢ the entire country to-
wards their genuine grievances. All
sections of the people, especially the
working class of this country, will
sympathise with them in their gen-
uine grievances. Assam as a region
was exploited mercilessly by the Bri-
tisherg for centuries.

SHRI KALYAN ROY (West
gal): Now the tea planters,

Ben-

SHRI M. KALYANASUNDARAM:
If the movement gives some attention
to the exploitation made by the tea
planters, if the demand is nationalisa-
tion of the entire tea plantations
which will be of help in thei; deve-
lopment, that is a different matter.
So, the solution shoulg be found not
in constant confrontation and agita-
tion. If is the Government of India’s
responsibility to gee that economic
development is looked jfter properly.
Even after 30 years o¢ independence
there are neglected regions like this.
Don’t think of a strong Centre. When
I wag listening to Prof. Chattopadh-

yvaya, I was very much concerned
about it.
SHRI KALP NATH RAIL: A strong

Centre is needed.

SHRI M. KALYANASUNDARAM:
You cannot have 5 strong Centre with
this kind of regiona] imbalances. You
had thege powers. Thig was an Act.
What is the report reaching today?
Everything is paralysed, not for want
of powers, but for this Act and we
are now going to pass this Act. And
when we are going to implement the
provisions of this Act in 3 or 4 days,
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all the serviceg will be paralysed. So,

this Act will not be of any use to

you. Get the co-operation of the

working class, get the co-operation, of

al] sections oy Assamese people,
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When many of the Members from
the ruling party were speaking, I was
shocked to see that they were gilent
about CIA agents that are operating,
Only when Comrade Ramamurtj
spoke, somebody thought of the Chi-
nese. Why do you try to look at
Assam in isolatiop from what is hap-
pening around us, on our borders,
with the collusion of Chinese leader-

ship,, American imperialists and
loca] reactionaries? What is happen-
ing in Thailand? Only yesterday,

our Government took a bold decision_.
I congratulate them ‘'for that—in
granting recognition to Kampuchea.
That is a glap on those whg think that
our country can be coweq down.
Whoever may be in power, India can-
not be cowed down whatever may be
the threat around us. So, Sir, these
are the forces which are threatening
our unity and which are at the bottom
of this trouble. I would appeal to
the students’ union, through the Pari-
shad, and those people who are gen-
uinely interested in the development
of that region, to think back and iso-
late the disrupters. At the same
time, the ruling party should not try
to discredit them. Don’t try to dis-
credit and provoke them. Our endea-
vour should be to win over the people
of Assam and make them feel that
Delhi is their property, that the whole
of India will rush to their help. That
should be the spirit with which we
should approach the people of Assam.
For that Sir will this Bill help?
Thig will frighten the working class
in gther parts of the country ang the
Government wil]l not be able to mobi-
lise the support of the working class.
Without the support of the working

clags, do you think that you will
either succeed i developing this
country or fighting the foreign dis-~

rupters?
roused.

The working class must be



179 Re. Essential Services [ RAJYA SABHA | Maintenances (Assam) 180

[Shri M. Kalyansundaram]

What is happening in Assam ig not
the concern of Assam alone it iz not
the concern of the ruling party alone;
it is not the concern of the Central
Government alone. It ig the concern
of the entire nation and o¢ those who
are jnteresteq in the sovereignty of
the country and unity of the country.
And the entire nation must be roused
against the forceg which gre playing
their game ag they tried and miser-
ably failed in Kampuchea. They are
trying the game here as they are try-
ing just now in Afghanistan and they
are  getting repulsed rightly so.
Therefore, our country should not be-
come 5 hot-bed for such jmperialist
forces. Therefore, T appeal that such
Bills shoulg be withdrawn.

Further Sir, the All-India Trade
Union Congress has taken a decision
to convene a national convention of
all {rade unions to rouse the entire
working class in the country on the
question of national unity, national
integration, and to fight against the
forces of disruption, disunity and
spirit. The ruling party should mnot
jimperialist forces. That should be the
think that they alone can do it. We
know how the ruling party is behaving
in various parts. I was very much
disappointed while listening to Prof.
Chattopadhyaya, There is no effort
to carry all sections of the House
together for a peaceful solution of the
problem. So, a peaceful solution is
essential, For that again I support
many of the points made by Comrade
Ramamurti, that is, at least the acti-
vities of the foreign missionaries must
be curbed; their leaflats and pam-
phlets published must be proscribed
ang some concrete steps must be
taken. Also, at the same time,
Assamese peoble must he given the
confidence that their legitimate grie-
vanceg will be looked into gnd their
development assured.

*SHRI D. HEERACHAND (Tamil-
Nadu): Respected Viece-Chairman

*English translation of the original
speech delivered in Tamil.
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Sir, in the beginning I convey my
thanks to you for inviting me to
speak on this subject. I present this
maiden speech in thig House as my
humble offering to our revolutionary
leader-—who is the beloved leader of
4 crores of Tamilians and deputed
me here to reflect the feelings of
Tamilians. We support this Bill
moved in this House. But we should
protect the interests of minorities
there; I would point out in this con-
nection that the Central Government
has a duty to preserve the tradition,
culture and individuality of the
Assamese. The legitimate demands
of those people should be accepted. I
convey my sympathy to the affected
people in Assam. We strongly con-
demn the attitude of foreigners who
settled there and deprived the Assa-
mese of their rights and made them
slaves. I request the Centre to pro-
tect the rights of the Assamese; at
the same time the right of the mino-
rities—who settled there shouldg also
be protected. Not only the rights of
those who settled there are to be
protected; pbut also we should examine
the demands of Assamese to preserve
their identity.

The situation there makesg the en-
tire nation sad. We witness the tragic
incidents like murder, dacoity, rape
etc. there. 1 would point out that if
we do not put an end to these inci-
dents, it would put the entire sub-
continent in peril. Ty solve these
problems in a peaceful manner I
would suggest that the representa-
tives of minorities. scholars and non-
party leaders should be consulted;
this would also protect the interests
of minorities there; I request the
Home Minister to take steps in the
matter. T woulg request repeatedly
that the Assamese people zhould con-
sult the minorities now and then in
{the matter.

I find that thig Bill seeks unlimited
pewers, I, therefore, request humbly
that these powers should not be mis-
used. Wp should see that rigorous
law and special powers are exercised
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to book only the guilty persons not
the innocents, The pther Bill also
vests gpecial powers on the President,
I request that the powers may be
exercised only for the welfare of
people; they should not be misused.
Our AI.ADMK Party functions on
the basis of ‘ONE NATION THEORY’
without any discrimination of caste
creed etec. We would like to follow
thig fundmental principal of non-
discrimination to strengthen this
theory. In case we are not able to
solve the problems of Assam, it would
not only go separate; but the unfor-
tunate situation may spread like g
wild fire and gpread put in the entire
sub-continent,

I request that our Prime Minister
Shrimati Indira Gandhi, who won the
confidence of 60 crores of Indians may
assure the Assamese people that the
Central Government is interested in
their welfare. I request the Home
Minister to convey thig to her, be-
cause we believe firmly that she alone
can solve the problems peacefully
and assure the people there.

I request the Government to take
necessary steps in  the matter. I
thanlk ybu, Sir, for giving me this
opportunity.

SHRI L. GANESAN (Tamil Nadu):
Sir, I would like to take this oppor-
tunity to express my homage to my
Jate lamented leader Anna who had
been an illustrious Member of this
House for some years and also I wish
to covey my thanks to the beloved
leader Dr. Kalaignar Karunanidhi.

Mr. Vice-Chairman, Sir, today we
arp discussing 5 very serious problem
that threatens the very solidarity and
territorial integrity of the country
and every sensible person, not only
inside Assam but all over India, is
deeply disturbed any greatly worried
about the situation in Assam. There~
fore, when this Bill is being discus-
sed, as far a« I am concerned, I see
that there are two hard-liners. Prof.
Chattopadhyaya, when he was advo-
cating on behalf of the Government
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Bill, made a reference to the emer-
gency. He said: He felt prouq of
and was, is gnd will be an unrepen-
tant supporter of emergency. No
doubt, there was an emergency and
he supported it, but where was the
need to say that he woulg be the sup-
porter of emergency? It appears as
if there would be another emergency.
That is the doubt, that is the trouble
and there is the trouble, On the
other hand there are extremists, they
are really afraid of something, They
say that if such powers are given,
they are immune, that is an indirect
attempt to bring the emergency once
again. They have expressly said that
the Government ig trying to become
authoritarian or totalitarian and this
is an indirect attempt fo once again
become such a Government., That is
the trouble. But as far as I am con-
cerned, this iy a problem. Then the
question is: ig it a legislative problem?
Not at all. Is it an gdministrative
issue? Definitely not. Ig the problem
of Assam a nefarious, sinster work of
foreign instigators? Ig it a social
evolution of a phenomenon? Is it an
administrative issue? I feel that it is
a blending of all the three. There-
fore, when we try to say that this is
a very great.... (Time bell rings).
Sir, this is mv maiden speech and,
therefore, the Chair is usually consi-
derate and compassionate towards new
Members.

THE VICE.CHAIRMAN (SHRI
A. G. KULKARNI): I know that, but
I have got to conclude the debate by
6.00 O’clock,

SHRI I.. GANESAN: That is all
right, but you should be a little bit
considerate because this is my maiden
speech. Therefore, Sir, the problem
is very grave, extraordinary and
extraordinary, to the extent that on
all the sides the remedy is to be an
extraordinary one. Everybody is
afraid of the future. Everybody is
concerned ang everybody agrees that
this problem should be solved imme-
diately. Therefore, if it were not
an extraordinary situation I was
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bound to oppose the Bill tooth and
nail.  But now there is an extraordi-
nary situation. Remedy is required
to tackle that situation. Therefore, I
cupport this Bill. Some of the hon.
Members on the other side feel that
our beloved Prime Minister may not
onca ggain become a dictator or some-
thing like that. But there ijs a pro-
verb in Tamil: “soodupatta poonai”,
i.e. once burnt, twice shy.

That means, she has already burnt
hey fingers and therefore, she will
never become a dictator, We need
not be afraid on that count. And we
hope that Mrs. Gandhi wil] never
misuse or abuse these powerg if given.
That we can understang very well
After emerging victorious in the re-
cent Assembly elections, most of the
people thought that she may take
drastic steps to suppress the agita-
tion. On the other hand, gshe has
taken a different outlook and differeng
steps. She initiateg a round of talks
with other political leaders. There-
fore she is quite capable gnd she is
the best stratogist. 1 do hope with all
sincerity, she will try to solve the
problem with the help of the other
politica]l leaders, without abusing or
misusing these powers.

With these remarks, I support this
Bill.

THE VICE-CHAIRMAN (SHRI
A, G. KULKARNI): Dr. Zakaria.

SHRI DINESH GOSWAMI: May I
know how long are we going to dis-
cugg this, sinca the other Bilj is also
there?

THE VICE.CHAIRMAN (SHRI
A. G. KULKARNI): I am in the
hands of the House, You know my

difficulty.
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You know my limitation, Thig has
to be completed by 6 o’clock. That is
my difficulty. How can I do it, I
don’t know,

AN HON. MEMBER: Only 15
minuteg are left.

DR. RAFIQ ZAKARIA (Maharash-
tra): Mr. Vice-Chairman, Sir, I stand
to speak on this Bill with pain
and anguish. It is Dbecause the
situation hag become so grave
that, as has been emphasised
repeatedly from every section of the
House, the very unity and integrity
of our country ig at stake. That is
why 1 wag a little surprised to hear
the outburst of my good friend, Mr.
Dinesh Goswami, for whom I have
deep regards, at the speech of Mau-
lana Asad Madni who spoke what
the Minorities in Assam are ex-
periencing and feeling. I myself had
the opportunity of listening to <o
money of their representation who
had come to Delhi in search of find-
ing justice at the hands of the Gov-
ernment. Mr. Goswami was upset
at the photograph that was shown—
whether it was real or otherwise—I
do not want to go into it  because,
Mr. Vice-Chairman, you have asked
the Home Minister te investigate into
its genuineness. Therefore, whether
there is the slogan of
“Indian dogs BO away”’ or
not, T would like to ask my
friend, Mr. Dinesh Goswami, whe-
ther preventing oil being supplieq to
the rest of India at a time when
India was in the deepest oil crisis,
begging from one Arab country to
another, begging from one OPEC
country to another, to supply us oil,
was it a sign of national infegrity? I
want to ask Mr. Goswami whether
prevention of road, rail and air com-
munications from the rest of India to
Assam is a sign of national unity?
I want to know from Mr. Goswami
whether what hag been saig by Mr.
Ramamurti and what hag been said
by so many others not interest politi-
cally in taking any advantage of the
situation, that hag arisen, whether it
is an indication that all these people
are just interested in maligning the
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think Mr. Goswami would really say

lhat it ig so. He might be emotional-
ly involved

SHRI DINESH GOSWAMI: I
not interrupting you.

am
Kindly don’t

put something into my mind. Then
I shall have to interrupt you.
DR. RAFIQ ZAKARIA: Knowing

you as I d¢ ang the judicial appreech
I have alwayg found in you, I fzel
that even if ycu have any apprehen-
sions, you should get rid of them.
That is all that T would say.

Sir, 1 have not much time to go
into the whole history of what is
being described as popular upsurge
which has emerged for the first time
in Assam. But what are the facts?
Sir, if one were to go into the history
of this movement, it goes back to
much before Independence, and
this cry of the Assamese aganist the
so-called immigrants has a historical
background. And I would like here
to quote, Sir, from a letter that Pan-
dit Nehru wrote in reply to the PCC
Chief of Assam when a representa-
tion was made to him that a ban
should be advocated by the Indian
National Congress on immigration in
Assam. Panditji wrote:

“Sparsely populated and land
rich Assam could no longer conti-
nue to remain so  Wwith an over-
crowded province flankingit. Im.-
migration is, therefore, bound to
take place as an economic neces-
sity. No, amount of sentiments, not
even law, can stop it.”

Sir, 1 have quoted Panditji only
with a view to making it clear that
what is being described as a deve-
lopment of recent origin ig not so,
because this reply of Panditjj is dated
1940 or so. In fact, the States Re-
organisation Commission itself has
opined that upto 1931 when linguistic
tabulation wag last undertaken, As-
samese was nhot in fact spoken by the
majority of the inhabitants of the
State, and that from 1931 to 1951
the increase has been from 31.4 per
cent to 56.7 per cent, So, this whole
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process, in which not only the Ben-
gali-speaking people are attacked,
not iny the people from other neigh-
bouring States are attacked but also,
unfortunately, a large number of
Muslims are attacked, is of long
standing. It got a communal colour
after the demand for Pakistan was
made. Ag to what happened atter
the creation of Pakistan I do not
want to go into it, Mr. Goswami, I
am sure, ig quite familiar with it.
Various efforts were made to
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see
that the illegal immigrants were
thrown out of Assam. Mr. Rama-

murtj spoke of the judicial tribunals.
Mr. Bardolci’'s efforty also resulted in
the throwing out of lakhs of the so-

called immigrants. The
Nationa] Register of which
Mr. Goswami spoke also was

the result of this kind of a demand
that any person who ig suspected of
not being of Assamese origin should
not be allowed to remain in Assam.
Still Mr. Goswami is saying that
every

SHRI DINESH GOSWAMI: I do
not want to interrupt you, but the
whole tribunal was for the purpose
of deporing foreigners,

DR. RAFIQ ZAKARIA: My dear
Mr Goswami, the tribunalg were for
deporting the so-called Pakistani in-
filtrators. And while talking about
Pakistani infiltrators, let us not mind
words. Please don’t talk of foreig-
ners. Make it very clear that they
were the Pakistanis, or the so-called
Pakistanis. Especially when you have
such a long border, this question of
immigrants, infiltratorg and  foreig-
ners becomes very confused.

SHRI DINESH GOSWAMI: Do you
think that Pakistanis are not foreig-
ners?

DR. RAFIQ ZAKARIA: Whoever is
foreigner certainly deserves to be
thrown out. But is that the whole
truth? What I am saying is that as
a result of Partition, our Constitution
itself speaks that those who have
migrated and come back and other
things I do not want to go
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into the whole history of it.
fore, let us not talk of these consti-
tutional provisions. The main consti-
tutional provision which binds India
together and which preserveg the
unity and integrity of thig country is
the freedom for every citizen of India
to move to any par{ of this country
and to settle wherever he wants.

SHRI DINESH GOSWAMI: Not the
foreigners.

DR. RAFIQ ZAKARIA: The whole
gquestion is that what hag been regu-
larised by the tribunals, what has
been regularised by the National Re-
gister, what has happened as a result
of the historical process, is sought to
be undone. This upsetting  process
which had begun, as Mr. Ramamurti
has said, with only a plea for revi-
sion of the electoral rolls, hag gone
now to the extent of demanding de-
portation of lakhs of people. And
who is going to take these people?
It ig a human problem. It is not a
matter of going into the question of
the merits or the demerits of this
problem. Who is going to take these
lakhs of people? They say, spread
them in different States. Do you
want the entire tranquility of India

to be really disturbed? Does one
realise what woulg happen to the
unity of our country if this were
done? The matter is so serious that

1 would like to humbly plead with
all the Members, irrespective of
their party and political affilia-
tions; “Please don’t play with fire”.
All that the Government is seeking
is a very half-heareq measure, 1
agree with Mr, Goswami that it is
not going to solve the problem.

Has there been g more amicable
approach to this problem than the
one adopted by the Prime Minister?
She hag said, “Don’t withdraw the
agitation. All right. Without any
conditions, let us sit together and let
us try and identify who the foreig-
ners are and irrespective of the year
the Government ig prepared to take
whatever action is necessary”. What
else is wanted? (Interruptions) what
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’ els¢ is wanted? 1 ask. What is wan-
There- ted by them is not action. What is

wanted is turbulence. What is wan-
ted is that somehow or other this
unity and integrity of the country
which is so fragile should be endan-
gered in a manner that not only that
unity but also our secularism is jeo-
pardised. And let me also inform
Mr. Goswami that the Census Report
of even 1951 officially says “the ag-
gressive linguistic nationalism now
“prevailing in Assam”. I am
quoting. I do not subsscribe to it. I
think there are economic problems of
Assam. Perhaps we have committed
many blunders, as a result of which
this resentment has arisen. But I
want to know how the minorities are
responsible, how the Bengali-speak-
ing people are responsible, how are
those who are non-Assamese to be
held responsible for what the Gov-
ernment did not do, Damn the Gov-
ernment. Condemn it I will be one
with you even if you condemn Mr.
Makwana who might have nothing to
do with it. But to deprive Mr. Mak-
wana the power when the entire ma-
chinery of Government hag been
paralysed is not a proper thing. And
why has it been paralysed? It ig be-
cause every officer, every man every
policeman, every revenuec officer has
been....

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): You will have to
wind up now.

DR. RAFIQ ZAKARIA: I will take
two minutes more..,, involved in
this movement and has participated

in it. And that is why more
6 P.M.

powers are  required if our

democracy is to be safeguar-
ded, more powers are required if our

unity is to be safeguarded, more po-

wers are required if our secularism
is net to be endangered.

Sir, Mr. Goswami quoted from
“The Statesman” various reports and
others. I would, Sir, end my speech.
I hope you will give me indulgence
for a minute or so by quoting from
the same, “ The Statesman”. It has
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writteg about what is really behind
this whole movement, a movement
this is not only going to disturb the
lives of lakhs of people in Assam but
once the kind of solution that they
are {rying t, seek, if we accept it,
this disturbance is going to spread all
over the country. And, therefore, we
have to be firm and we have to arm
the Government with all the powers
that are necessary because for ten
months all kinds of efforts at recon-
ciliation, at amicable settlement, at
arriving at some king of an agree-
ment, have failed and faileg misera-
bly.

SHRI DINESH GOSWAMIL: You
are taking a different view from that
of the Prime Minister.

PROF. D. P. CHATTOPADHYA-
YA: Democratic diversity.

DR. RAFIQ ZAKARIA: Not only’
that, I would say that even as far as
the Central administration is con-
erned, certain drastic changes  are
necessary. Mr. Makwana will have to
think seriously whether the present
Governor should be continued in
office, whether some of the officers
are playing their proper role and
whether they should be immediately.
transferred if the situation ig to be
brought under control.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Please conclude
now. :

DR. RAFIQ ZAKARIA: Sir, I will
only take one more minute and I will
read from “The Statesman” dateq the
30th May. Sir, it says:

“Assam may not be overtly se-
cessionist; but its efforts to opt out
of the multiracial ang multicultural
mainstream are sustaineg by the
cynical awarenesg that it com-
mence the strategic gateway to a
disturbed triangle of about 2,50,000
square kilometres bounded by
Bhutan, Tibet, Burma and Bangla-
desh.

“That cossideration should mnot
oblige the Centre to be squeamish
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when the basic concept of national
unity is being challenged. No
Indian Staty is an jslang unto itgelf;
it cannot chalk out an exclusive
future in-isolation from interacting
reality. Assam’s misgivingg about
Marxists and Muslimg need to he
removed; itg econOmic complaints
call for remedial action; its cultu-
ral heritage must be preserved. But
neither singly nor jointly can these
compulsiong justify defiance and
intimidation. A State which holds
the country to ransom to gain re-

. gional-ends -has, in effect, psycholo-
gically withdrawn from the Unicn.
Thank you, Sir.
SHRI SADASIV'  BAGAITKAR:

Sir,.~. (Interruptions):- :

- THE VICE.CHAIRMAN - - (SHRI
A. G. KULKARNI): Just a moment.
Mr. Bagaitkar, please do not cast
any aspersions. = May I request ‘one
thing if it hag the pleasure of the
House? There is a very heavy agenda,
You know today is the last day. There
is another Bill called the Agsam State
Legislature (Delegation of Powers)
Bili which js of the same type. I
would request you for this if you
agree with ma. I will finish this Bill
just- now and immediately take wup
the next Bill 5o that the Members
whose names arve-here will be called
again in the same order.

SHRI P. RAMAMURTIL:
will be transferred to that Bill.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNID: Yes, I am  in
your hands. Will you agree with
me?

SHRI JAGDISH PRASAD MA-
THUR: I would like to have a few
minutes to reply to the debate. I
have got the right to reply.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): The right rep-
ly ig thete. You co-operate with me.
You hasically agree with the gcheme.
The Treasury Benches have agreed.
They have six names yet to be called.
I requested them and they have
agreed. Mr. Mathur, you are to re-
ply. You take a little time. You

reply.

They
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But on the basic
agree. So now, Mr,

scheme,
Mathur,

let us
you

please reply, take only five minutes.

st sdter sEE mT: sfwa,
T T AT FT FegA @t fzAT |

geawremet (st mefarr o
goguil ) @ T@ Wig |

N svdlw wenr wT: § a9r
gerEiEl g fw Baw @ ow § 9%
T ¥ O & w1 By w7 faOe) aw
% @7 @ N RYweqrs T and
f@ar & | @ivw fww @1 a §,
afed ma w1 wfaw w3 ow &
ar ¥dw B meft & oY ww &
umgfs ot 1 Brw w0 v
F4T FW AT 9T AAWg ouFA (Al
g fo mrawm & wedwa &Y qesvfy
F4T § W SqHT  qEMIETIC 4T § |
TFT fodfl & 7 A7 Os39fw ¥ avawy
¥ oMt 7 s@ar  gewieAsl ¥
gegey W ORI wawa fewar g
¥ N uwafy St &% 3§ gaE
fasige mgwa § fw wgt o2 =rw
gt afew ast § fazeft qio fue
T fwdr w7 § ®w wear @ § )
® guaar g v wifwema A =
& €19 60-61 ¥ = guAET gl
Tar o7 & agwga F W1 AT &3
T AT Aqw H GTT 5T F |
geafagd ws@ wwar § g wed
o wag gE wiwgiow g fqar
smar 1 & wwafa S #7 gw a@
w1 @aqd gwar g (o faax s
fagelt  fomay & woF1 mwr@A
M7 fagu wfe gaf & faanar
siar =ifgw | § gAYy gig g4r
g B @ @ s fgwa &
gig &g & 1 wfwa ataw (mg)
¥ foqn @47 7 w7 ogF ¥ oag
T @ @i & g {a meREE

ay 2
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7 gsmie &,  smer foww 0

=ifgr

o dto Twmfy : &Y W o3w
fas &t matfeda 1§

ot wlw mwmE w™E: ¥
el vt § 0 ®owg & T
SN R X A K S
Seawena (st wefaer
FHAFWT)
HET |

ot Wity gEE A Ffew
fodi WY agar & a8 4@ war fw
zq AEa #1 gaaw & fag g
g diwd F AEG@GAT i g 7
qiwar Fua gaAr 41 g faw faardl
2y & f& 1951 #v fafa =y
M7 geaiT agdr § fF 1971 U
WAL | qSAT AZAT § HAl wERY
gy T I8 F-—f& AT AT
T FT IT G F fRy FA7 G
F zadr agr alwa =fgg? wfeq
gAYy BRI S & S IS
FE wAG  gIHIT FT FUI T
gr war, .
—the Cat is out of the bag,
g @ "W @@ f3ar | oSiE
gegisr afaw &7 o TTAT @71 SN
frar =itz #gr {5 Ty oY 9§ qadr
g 99 aW ™ gRA W (w87 k¥
7 oFar ¥\
PROF. D. P. CHATTOPADHYAYA:

You have misunderstood me. You
are quoting me out of context,

St Srdiw WEE AW
ST q0 w1 H g
Tigar g {% oRr qar w g
feer #1 g W 47 & wg 4 (%
¥z WiEwA &1 sF & fag, fad-
fadt 1 zar ¥ fog @7 go T
7 dfreadt adl g, § fgrgeai ar
T HIE]

T
79T AlgE, faqy o9



193 Assam State Legislature

PROF. D. P. CHATTOPADHYAYA:
Gandhiji praised Lenin in 1922,

St sler warw WY gl
Ffar =t wewr w1 e fmar)
# fggeaw & wsrdt @z

F AW AT FRAT Fmm

“gUEQET &) gEeAT WA gEnR
fas @ &,
@l § ST faaar Fieg
Tifge &

S owwET g ogT Afsw, www &
AW T aid T & | Al ggw
o g fa meT ¥ gt & wwee
€1 wifgm & gfww @ wifes g,
FfFw 78 WRET F D Fo AW
¥, SAAT AELE ) WA SAAT FEY
ay feudl &% wifuw &, swae #9
wifee & Wiw Fiedt £% mfsad
g N WG & WA W aq §, vt @id
F @iW § | ¥ gedl wigar g
e wigs & fo wre gfea wifas
g, wwar wifww & @t wr zw
fasr & wrezm & f#9 g@iv 3TV
Ty a7 ? Agl WF w@Ed

mew w21 f s
W Q@ § T TEgaE T @ E |
75 WER @1 q@T § | fzarfadi F
gt & o 7 wafumw  wfebe ®
Figl FG WA | qg TREEF FrEr
ey at migot &% fw Qv faw & fag
GaT wT g & | frgEdm F ATSTEY F
2. ¥ &1 «g Tu 491 s g form
T wgw 1 o SHAT O 1F L aEy 2
& gt Srgar g, (Rawa w1 qEar g
EFI a9s & {4 9 gas asHfa 3 &1w )
§ wedy @@ & ANG & R § 3o
sifas AT AG! AIFAT | HIT F THAHIT
FT qeie @31 fRAT g8H qASHAT
o1 F1E qyiw @i 5 | sRig gl {w
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25 GYAT qAAFAIA!T &1 FwreAr FTEy
& 7 wawww agt dTE, 7 fggd £
T F § i fuadw & wvw &, wofeeara &
A §, swet 3w & § ) faeg
AT & @ ggwr ot fawen @i
qAFAIA Hq@T g AT owEET A
faatet KT wredY frg T &
WAT ¥ Iy A I@AT 9IM 4
T AATgRE qY w (&g wur §
T T gF W AAAGE ey
2 v ogw v w wir w¥ | Alww
e w5 mias wiER & &7 war
g ar gw et e ag w8
wEdl grgs ¥ =g & g arar
mifed & f& wqe fazelt € 1 &
T rear {5 #1991 ge@uaw ar
SR yg E | ARQEd gl =
s a1 waRtl gfag @A g
fo =g wgt @7 fadiva &\ 78 =@
& faey amfee ar sfgsd
foriery 78V 8 | WL FNET W
F% gfwiT WA@Y § W 8F & IEr
a1 Gx7 A & A1 5 g1 @
fergEa it AMTE Wit wIaAr | A{FA
aifaa @ &y furaerd sd0 9%
gy 1w ¥ fAqed WA Tgdr g
fow §zd ¥ A W IgwRT & WO
Sa W, diwd W9 ®IAE qEA
Far =ifge & e Wy a8 9=
@ % fw 3w faw & a@qy O
fgergear® &1 WX AGE K1 SATC BY
gar @d v ug g M | AW
waawedT ¥ § O\ zaiwd ® W
T ama wgar g {w:

“gT HUAT KT qEEAT T AR
fzs # %,

ggql & Wiz feaar aeg
Fifa & §1"



195 Assum dSeale Legistature
SHRI YOGENDRA MAKWANA:
Sir, I am thankful to all the hon.
Members  who participated 1in
this debate and some of them fcr
oftering guggestions which have been
debated many a time in the House,

have

Myr. Ramamurti, Prof. Chattopa-
dhyaya Maulana Asad Madnj and Dr.
Zakaria have described the nature ¢f
the moment in Assam and, thercfore
in that gort of moment, oniv thi
can work, That is why I have brought
thig Bill,

My friend Mr. Dhabe, while initiat-
ing the debate, raised some points, 1
would like to reply to Mr. Dhabe. He
said that the Industrial Disputes Act
ig already there and why this Bill has
been brought before the House. I
might tel] him that the provisiong of
the Industrial Disputes Act are not
comprehensive and many of the pro-
vifiong are such which canngt work in
the present context. The present
moment there is of such nature that
some strict measures are required.
Therefore, this Bill hag been brought.

Mr., Dhabe hag raised g poin{ re-
garding clause 2(1)(b)(xiv) and said
that any service can be declareq essen-
tial service and brought wunder this.
But for that alsg a notification has to
be issued and that notification is to he
placed before both the Houseg of
Parliament. Without the approval of
the Parliament it becomeg null and
void. So, there is nothing wrong in
inserting this clause in the Bill.

No more points are made.. ..

SHRI S. W. DHABE:
right of appeal?

What about

SHRI YOGENDRA  MAKWANA:

There is a pravision for right of appeal
in thig Bill.

Most of the Memberg have described
the nature of the gituation in Assam
and perhaps the gituation in Assam
at present requires such a Bill. There-
fore, I have come with this Bill. I
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request all the hon. Members of the
House to support the Fiill @.7 to op-
pose the Resolution moved Ly Mr.
Mazthur.

THE VICE-CHAIRMAN (SHRI
A, G. KULKARNI): I shall now

first put the Resolution moveq Ly Mr.
Mathur to vote.

The question is:

“That this House

disapproves the

Essential  Serviceg Maintenance
(Assam) Ordirance, 1980 (No. 2 of
1980) pre fcated by the President

on the 6inh April, 1980.”
The House divided.
THE  VICE-CHAIRMAN (SHRI
A. G, KULKARNI): Ayes 28
Noes 38

AYES—28

Alva7 Shrimati Margaret
Bagaitkar, Shri Sadasiv
Banerjee, Shri Jaharlal
Bhabhra, Shri Hari Shankar
Chakraborty, Shri Amarprosad
Dhabe, Shri S. W.

Goswami, Shri Dinesh

Gupta, Shri Bhupesh
Heerachand, Shri D.

Jha, Shri Shiva Chandra
Kalyanasundaram, Shri M.
Madhavan, Shri K. K.

Malik, Shri Satya Pal
Mallick, Shri Harekrushna
Mathur, Shri Jagdish Prasad
Mukhopadhyay, Shrimati Purabi
Nanda  Shri Narasingha Prasad
Narendra Singh, Shri

Patel, Shri Manubhai
Pradhan, Shri Patitpaban
Ramamurti, Shri P.

Razack, Shrimati Noorjehan
Reddy, Shri B, Satyanarayan
Shahi Shri Nageshwar Prasad
Sharma, Shri Ajit Kumar
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Sheikh, Shri Abdul Rehman
Siddhu, Dr. M. M. S.
Yadav, Shri Hukmdeo Narayan

NOES—&8

Adivarekar. Shrimati Sushila

Shankar
Ali, Shri Syed Rahmat
Amarjit Kaur, Shrimati
Amla, Shri Tirath Ram
Anjiah Shri T.
Arif, Shri Mohammed Usmai.
Balram Das, Shri
Barman, Shri Prasenjit
Basavaraju, Shri M.
Bhagwan Din, Shri
Bhandari, Shri M. C.
Bharadwaj, Shri Ram Chandra
Bhatt, Shri N. K.
Bhim Raj, Shri
Chandrasekhar,
tham
Chattopadhyaya, Prof. D. P.
Chavan, Shrimati Premilabai Daji-
saheb
Chowdhari Shri, A, S,
Das, Shri Bipinpal
Das, Shrimati Monika

Deshmukh, Shri Bapuraoji
raoji

Shrimati Maraga-

Marot-

Dharmavir, Shri

Dinesh Chandra, Shri Swami
Habibullah, Shrimati Hamida
Handique, Shri Bijoy Krishna
Hanspal, Shri Harbendar Singh

Heptula, Shrimati Nazama Akbar-
ali

Ibrahim, Shri B.

Jain, Shri J. K.

Jani Shri Jagdish

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben
shankar

Kalaniya, Shri Ibrahim
Kesri, Shri Sitaram
Khan, Shri F. M.

Mani-
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Khan, Shri Khurshed Alam
Khan, Prof. Rasheeduddin
Khaparde, Shrimati Saroj
Krishna, Shri M. R.
Kureel, Shri Fiare Lall
Lali Talib Unnavi
Lokesh Chandra, Dr.
Maddanna, Shri M
Mahida, Shri Harisinh Bhagubava

Makwana, Shri Yogendra
Malhotra, Shrimati Usha

Manhar, Shri Bhagatram
Maurya, Shri Buddha Priya
Mehrotra, Shri Prakash
Mehta, Shri Om

Mhaisekar, Shri G. R.

Mishra, Shri Mahendra Mohan
Mistry, Shrimati Roda
Mohapatra, Shri Shyam Sunder
Moopanar, Shri G. K.
Mukherjee, Shri Pranab
Naidu, Shri N. P. Chengalraya
Nalwa, Shri Hari Singh
Panda. Shri Akshay

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar
Paswan, Shri Ram Bhagat
Pattanayak, Shri Bhabani Charan
Prasad, Shri K. L. N,
Rajasekharam, Shri P.

Rai, Shri Kalp Nath

Rao, Shri V. C. Kesava

Ratan Kumari, Shrimati

Razi, Syed Sibte

urf, Piare

Roshan Lal, Shri
Sahu, Shri Santosh Kumar

Samad, Shri Golandaz Mohammed-
husain

Saring, Shri Leonard Soloman
Sheikh, Shri Ghouse Mohiuddin
Singh, Shri J. K. P. N.
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Singh Shri Ng. Tompok
Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Sisodia, Shri Sawaisingh
Sujan Singh, Shri

Swu, Shri Scato
Vaishampayen, ghri S. K.
Venkatrao, Shri Chadalavada
Warjri, Shri Alexander
Yadav, Shri Ramanand
Yadav, Shri Shyam Lal
Zakaria, Dr. Rafig

The motion was negatived,

THE VICE-CHAIRMAN SHRI
A. G. KULKARNI): The question is:

“That the Bill to provide for the
maintenance of certain essential
services and the normal life of the
community in Assam, ag passed by
the Lok Sabha, be taken into con-
sideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Now, we shall
take up clause-by-clause considera-
tion of the Bill '

Clauses 2 to 4 were added to the
Bill,

Clause 5 (Penalty for illegal strikes)

SHR] SHIVA CHANDRA JHA: Sir
I beg to move:

1. “That at page 4, in line 4,—
(i) for the words ‘six months’

the words two hundred’ be sub-
stuted.”

ii) for the words ‘one thousand’.
(

the words “two hundred’ be subs-
tuted.”

sTgAIERd wEew, agf 97 ¥gd
& fx g wa § 5 ooy e fae
&, wrer fadme & M7 gE@EY 4%
ot as § fw sgl-wgl sraqa &
T g F ;T F W FIGC aw
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STAR | § we AT § T AITHT
s@ee FIAT rgar g afea foqar
seE QM g AEN wET S @EdT
Fifs FEFY T FgT AT §
TEEY 91T F1 s@ee w3 fa¥ §7
ag qWgT @1 § | FErS qiEH
g @1 Tar g

“Any person who commences &
strike which is illegal under this
Act, or goes or remaing on, or other_
wise takes part in, any such strike
shall be punishable with imprison--
ment for a term which may extend
to six months, or with fine which

may extend to one thousand rupees;
or with both”.

gy @ g v 6 wfiy &1 as
I WL FE WES FdT g A}
2 oy gmad ¥ oagr & fa @Y
AN FuT g1 1 gE SAg mMAT
UF gHT WYY FI 1T FEI g oa 05
FY SOF! ¥ &¢x 200 TGFHI ST
TR L1 8 A M fadaw Y «ifew
¢ fagr st =il@d 45 #a 38
7 @l ¢ zafed ad wifum & (%
TOE) 917 &1 seve  {wAT WU |
et S HGT @ g sgwt & {@Ar
STT Aty 6 WA F ANl & d8q
Y 1T AT YT WMICH FT TG
1 STE 200 ¥GA yr AT gAIgA
W@l g

The question was proposed.

THE VICE-CHAIRMAN (SHRL
A. G. KULKARNI): The question is:

1. “That at page 4, in line 4,—
(i) For the, words ‘six months”
the words ‘two months’ be subs-
tituted.
(ii) for the words ‘one thou-
sand’ the words ‘two hundred be
substituated.”

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI A.
G, KULKARNI): The question is:

“That Clause 5 stand part of the
Bill.”
The motion was adopted,

Clause 5 was added to the Bill.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Now we take up
Clause 6, There is an amendment by
Mr. Jha.

Clause 6 (Penalty for instigation, etc.)

SHRI SHIVA CHANDRA JHA:
Sir, T move:

2. “That at page 4 in line 9,—
(i) for the words ‘one year’ the
words ‘one month’ be substituted;

(i1) for the words 'two thou-
sand’ the words ‘one hundred’ be
substituted.”
AT, THA FEIE —

“Any person who instigates or in.

cites other persons to take part in,
«or otherwise acts in furtherance of,
a strike which ig illegal under this
Act shall be punishable with im-
prisonment for a term which may
extend to one year, or with fine
which may extend to two thousand
rupees, or with both.”
fagas § ag suavar T 1€ § & 77
FE T THL FT FTH FAT 8 1 SEHT
qF A F GST AIT & THIX ®9Y
Safar & wwar g AT A
oA & B of wmal § o
TN A gET AT 100 To THIAT
g =lgw 1 g awT i SaEr
y SqET & AT I SART S | A U
Ty ag W g iy =fge 1 o7 fagas
ux wgae fagas g, sww fagas g
afwa e o arestfas gfte § #5 21
garaa fgar g

The question was proposed.

SHRI YOGENDRA MAKWANA: I
.oppose the amendment.
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THE  VICE-CHAIRMAN (SHRI
A. G. KULKARNI): The question is:

2, “That at page 4, in line 9,—

(i) for the words ‘one year*
the words ‘one month’ be substi-
tuted.

(ii) for the words “wo thou-
sand’ the words ‘one hundred’ be
substituted.”

The motion was ne gatived.

THE VICE-CHAIRMAN  (SIIRI
A, G, KULKARNI): The question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill,

THE VICE-CHAIRMAN: (SHRI
A. G. KULKARNI): Now, we take up
Clause 7. There is an amendment by
Shri Jha.

Clause 7 (Penalty for giving financial
aid to illegal strikes.)

SHRI SHIVA CHANDRA JHA: Sir,
I move:

3. “That at page 4,—

(1) in lineg 13-14, for the words
‘one year’ the words ‘one month’
be substituted;

(ii) in line 14, for the words
‘two thousand’ the words ‘one
hundred’ be substituted.”

This clause says:

“Any person who knowingly ex-
pends or supplies any money in
furtherance or support of a sirike
which is illegal under thig Act
shall be punishable with imprison-
ment for a term which may extend
to one year, or with fine which may
extend to two thousand rupees, or
with both.”
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The question was proposed,

THE VICE-CHAIRMAN (SHRI
A. G, KULKARNI): The question is:

3. “That at page 4,—

(i) in lines 13-14 for the words
‘ene year’ the words ‘one month’
ba substituted.

(iiy in line 14, for the words
‘two thousand’ the words ‘one
nundred’ be substituted.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): The question is:

“That Clause 7 stand part of the
Bill”.

The motion was adopted,
Clause T was added to the Bill,

THE  VICE-CHAIRMAN  (SHRI
A. G. KULKARNI): Now, wc go teo
Clause 8. There is an mendm” 1t by
My, Jha It iz a negetive amendment
Mr. Jha, you can t¢ ol
two.
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THE VICE-CHAIRMAN  (SHRI

A. G. KULKARNT): It is a negative
amendment The question js:

“That Clause 8 stand part of the
Bill™
The moiion was adopted.
Clause 8 wag added to the Bili.

Clauses 9 to 11 were added to the

Bill.

Clause 1, the E
the Title were add

SHRI YOGENDRA MAKWANA:
Sir, I beg to move:

ieting Formuin and
1 to the Bill,

“That the Bill be passed.”

The question was put and the Mmotion
was adopted.

THE VICE-CHAIRMAN (SHRI
A, G KULKARNI): T shal] now put
the  PResoh 1‘20“ moved by Shri
Makwana to vot

The question is:

“That in pursuance of sub-section
(2) of section 2 of the Essential
Services Main'enance  (Assam)
Ordinance, 1960 (No 2 of 1980),
this Hous2 approves the issue of
Government of Assam, Political (A)
Departinent nclfication No. PLA-
334/80/7, dz2t2d  the Tth April,
1980, declaring the serviceg in con-
nection with the peoduclion, supply
and distribution of water anj elec-
tricity including the services under
the Assam State Electricity Board
constituted wunder the Rlectricity
(Supply) Act, 1948 to be essentia]
services for the purposes of the said
Ordmance "

The motion was adopted.




